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Demand No. 121—Capital Outlay 
ON Currency and Coinage

“That a supplementary sum 
not exceeding Rs. 1,34,33,000 be 
granted to the Presidait to 
defray the charges which will 
come in course of pajrment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Currency and 
Coinage’.”

Demand No. 129—Other Capital 
Outlay of the Ministry of Food 

and Agriculture

“That a supplementary sum 
not exceeding Rs. 4,19,01,000 be 
granted to the President to 
defray the charges which will 
come in course of pajni^i^t 
during the > ear ending the ^Ist 
day of March, 1957, in respect of 
‘Other Capital Outlay of the Min
istry of Food and Agriculture’.”

Supplementary Grants 
(Railways) 1956-57 and 

Demands for Excess 
Grants (Railways)

1953-54
APPROPRIATION (NO. 5) BILL*
Mr. Depnty-Speaker: We take up

the next item of business. The 
Finance Minister.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
Chari): Sir, I beg to move for leave 
to introduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the financial year 1956-57.

Mr. Depnty-Speaker: The question 
is:

“That leave be granted to intro
duce a Bill to authorise pajmient 
and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year 
1956-57. '
Shri T. T. Krishnamachari:

introduce the Bill**.
Sir, I

Demand No. 140—Capital Outlay 
on Ports

“That a supplementary sum 
not exceeding Rs. 85,00,000 be 
granted to the President to
defray the charges which will 
come in course of payment
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Ports*.”

Demand No. 141—Capital Outlay^ 
on Roads

“That a supplementary sum 
not exceeding Rs. 2,50,00,000 be 
granted to the President to
defray the charges which will 
come in course of payment
during the year ending the 31st 
day of March, 1957, in respect of 
‘Capital Outlay on Roads’ .”

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1956-57 
AND DEMANDS FOR EXCESS 
GRANTS (RAILWAYS), 1953-54
Mr. Depnty-Speaker: Now, Supple

mentary Demands for Grants (Rail
ways) are to be taken up. We have 
got 2i  hours for this.........

An Hon. Member: Excess Grants?
Mr. Depnty-Speaker: ..........as well

as for Excess Grants. Hon. Members 
would send their slips about the cut 
motions which they desire to move.

Demand No. 1—^Railway Board 
Mr. Depnty-Speaker: Motion moved.

“That a supplementary sum 
not exceeding Rs. 8,66,000 be 
granted to the President to 
defray the charges which will 
come in course of payment
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[Mr. Deputy-Speaker] 
during the year ending the 31st 
day of March, 1957, in respect of 
*Railway Board’.”

Demand No. 4—Ordinary Working 
Expenses—^Administration

Mr. Depnty-Speaker: Motion moved:

“That a supplementary sum 
not exceeding Rs. 50,83,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
^Ordinary working Expenses— 
Administration*.”

Demand No. 5—Ordinary Woriong 
Expenses—Repairs and 

Maintenance

Mr. Depnty-Speaker: Motion moved:
'That a supplementary sum 

not exceeding Rs. 1,90,00,000 be 
granted to the Resident to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses—- 
Repairs and Maintenance*.”

Demand No. 7—Ordinary Working 
Expenses—Operation (Fuel)

Mr. Depnty-Speaker: Motion moved:
‘That a supplementary sum 

not exceeding Rs. 3,20,73,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Exposes— 
Operation (Fuel)’.”

Demand No. 9—Ordinary Workino 
Expenses— M̂iscellaneous

Expenses |

Mr. Depnty-Speaker: Motion moved:
“That a supplementary simi 

not exceeding Rs. 1,37,78,000 be

granted to the President to 
defriy the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses— 
Miscellaneous Expenses’ .”

Demand No. 10—Ordinary Workino 
Expenses—Labour Welfare

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum 
not exceeding Rs. 38,00,000 be 
granted to the President to 
defray the charges which will 
come in course of payment 
during the year ending the 31st 
day of March, 1957, in respect of 
‘Ordinary Working Expenses— 
Labour Welfare’.”

Mr. Deputy-Speaker: The following 
are the Demands for Excess Grants.

Demand No. 4—-Revenue—Working 
Expenses—^Administration

Mr. Depnty-Speaker: Motion moved:
“That a sum of Rs. 48,31,263 be 

granted to the President to make 
good an excess on the grant in 
respect of *Revenue—^Working
Expenses—^Administratiwi’ for the 
year ended the 31st day of March, 
1954.”

Demand No. 5—Revenue—Working 
Expenses Repairs and 

Maintenance

Mr. Depnty-Speaker: Motion moved:

“That a sum of Rs. 74,17,619 be 
granted to the President to make 

^ good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—Repairs and Mainten
ance’ for the year ended the 81st 
day of March, 1954.”
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Demand N o . 6—Revenue—Workino Demand N o . 10—Revenue—Payments
Expenses—Operating Staff to Indian States and Companies

Mr. Deputy-Speaker: Motion moved:

‘That a sum of Rs. 46,68,199,̂  be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—^Working
Expenses—Operating staff' for the 
year ended the 31st day of March, 
1954.*’

Demand No. 7—Revenue—Working 
Expenses—Operation (Fuel)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 78,47,4^1, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—^Working
Expenses—Operation (Fuel)* for 
the year ended the 31st day of 
March, 1954.”

Demand No. 8—Revenue— Ŵorking 
Expenses—Operation other than 

Staff and Fuel

Mr. Depnty>Speaker: Motion moved:

“That a sum of Rs. 21,59,686, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—Operation other than 
Staff and Fuel* for the year ended 
the 31st day of March, 1954."

Demand No. 9—Revenue—Working 
Expenses—^Miscellaneous 

Expenses

Mr. Deputy-Speaker: Motion moved:

‘That a sum of Rs. 16,56,427 be 
granted to the President to make 
good an excess on the grant in 
resi>ect of *Revenue—Working
Eiq>enses—Miscellaneous Expens
es' for the year ended the 31st 
day of March, 1954.”

Mr. Depnty-Speaker: Motion moved:
“That a sum of Rs. 66,236, be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue Payments to 
Indian States and Companies.’ tar 
the year ended the 31st day of 
March, 1954.”

Shri T. B. Vittal Rao (Khammam): 
I have cut motions. May I seek one 
clarification? Are the Supplementary 
Demands and Excess Grants being 
taken together?

Mr. Deputy 1 Speaker: If we cap
divide the time separately, I .........

Some Hon. Members: No, no.

Mr. Depoty-Speaker: We can take 
them together.

Shri U. M. Trivedi (Chittor): They 
are differing in principle. The 
Demands for Excess Grants cover a 
different field.

Mr. Depaty-Speaker: They will be 
put separately. They may be dis
cussed together.

Shri U. M. Trivedi: For discussion 
also, there will be two different 
principles.

Mr. Depnty-Speaker: If hon. Mem
bers can split the time,.........  ‘

Shri U. M. Trivedi: Unfortunately, 
time has been fixed so short. It is 
difficult to adjust. If time were 
greater, that would be the proper 
thing.

Mr. Depnty-Speaker: Would 1|
hours and 1 hour do?

Shri Frank Anthony (Nominated— 
Anglo-Indians): Let them be taken
together.

Shri U. M. Trivedi: Two hours for 
Supplementary Demands and half an 
hour for Excess Grants will do.

Mr, Depnty-Speaker: All right
Shri T. B. Vittal Rao.
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Shri T. B. Vittal Rao: Sir, I am 

moving the following cut motions 1, 
2, 3, 4, 5 and 6, and on Excess Grants 
cut motions 14 and 15.

Demand No. 1 relates to the enlarge
ment of the Railway Board by some 
more additional Members. The ques
tion of its composition and strength 
have been under discussion or under 
consideration for long. Even before 
Partition, when we were in imdivided 
India, when there were only four 
Members constituting the Railway 
Board, criticisms were levelled that 
the strength of the Railway Board 
was far in excess. Following that 
criticism, the strength of the Railway 
Board was reduced. Then came the 
Partition. The Railways were truncat
ed. Suddenly, in 1954, there was a 
further expansion of the Railway 
Board and the strength was increased 
from 1-10-1954. During the last Budget 
session, we were not told anything 
about this increase of the strength of 
the Railway Board. Suddenly, we 
heard in August or September, that 
two more Members have be«sn added. 
We are not told what will be the 
nature of the work that will be 
entrusted to these additional Members, 
and what is the work that they are 
supposed to transact, and what 
remuneration they will get.

13.55 hrs. ‘
[Mr. S pea k e r  in  the Chair]

The remuneration that a Railway 
Board Member gets is Rs. 4,000 a 
month including other allowances. It 
is not clear whether these additional 
Members will get the same remunera
tion and whether they will have the 
same'powers as other Members. An> 
way, I consider that this addition of 
Members is not warranted.

The Railway Minister will say that 
the work load on the Railways has 
increased. We have spent about 
Rs. 400 crores during the First Plan 
and we are going to spend Rs. 900 
crores under the Second Plan. There
fore, naturally the work load has 
increased. I submit that we are not 
going to have for Rs. 900 crores even

15 per cent, of the work which we 
have had so far for Rs. 700 crores. 
Therefore, unless a proper job analysis 
has been made, we could not agree 

^0 this. We should be told what 
work has been entrusted to each of 
the Members of the Railway Board, 
what are the responsibilities of each 
Member in order to give our consent 
to this Grant.

Then, I come to the question of 
dearness allowance and the comput
ing of dearness allowance for the 
purpose of granting provident fund 
and special contribution or gratuity. 
As you are aware, in 1947 when the 
Central Pay Commission’s recom
mendations were accepted by the 
Government, it was said that for 
every increase of 20 points in the 
cost of living index, there should be 
a corresponding increase of Rs. 5 in 
the dearness allowance. But, that was 
not given effect to. Ad hoc increases 
were granted in January, 1949, and 
August, 1951. They have not fully

* implemented the Central Pay Com
mission’s recommendations in the 
matter of the grant of dearness allow
ance. In the year 1952, the Dearness 
Allowance Committee was appointed 
under the Chairmanship of Shri 
Gadgil. This Committee reported 
that only 50 per cent, of the dearness 
allowance should be merged and 
called dearness pay and the remain
ing 50 per cent, should be dearness 
allowance. One very important 
recomm^ndation that this Committee 
made was that the cost of living 
index, since known as consumer price 
index, is not at all correctly compiled, 
that it should be done in a correct 
mann^ and that steps should be 
taken by the Government to compile 
correct cost of living index or con
sumer price index and a sepa
rate all-India cost of living for 
the middle classes should also 
be compiled. What have we done? 
This recommendation also was 
accepted by the Government, The 
report was made in the month of 
September, 1952—September or
October and the recommendation was 
accepted in 1953. I have been pur-
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suing this question. When we ask 
why the dearness allowance is not 
increased, we are told that a policy 
decision was taken in the year 1949 
that we should not increase the dear
ness allowance as it would mean a 
budget deficit and as it would increase 
inflationary tendencies. A very nice 
way of arguing things. Increasing 
the purchasing capacity of the workers 
or the employees would mean infla
tion. I do not know who will pur
chase the goods that will be produced 
due to the various development plans. 
And then the Prime Minister on behalf 
of the Cabinet Secretariat had replied 
that steps were being taken for com
piling this cost of living index. What 
happened? From 1953 to 1956— t̂hree 
years is a pretty good time. First I 
was told that the Government was 
doing it, that the statistical organisa
tion was seized of the matter and 
they were doing it. Then after some 
months I put a question as to how 
far it had progressed. We were given 
to imderstand that there were not 
the optimimi diagrams and so on and 
BO forth, that enough statistical data 
was not available, and fresh family 
budget enquiries had to be made. 
This is the reply we got. Further on 
in the year 1955 we were told a tech
nical advisory committee had been 
appointed and that was looking into 
the matter as to how the family 
budget enquiry should be conducted. 
Later on, after a few months, what 
did we hear? The State Governments 
were being consulted in the matter 
as to how the fresh iamily budget 
enquiry in the case* of the workers 
as well as the middle class was to be 
conducted. And when I asked how 
many meetings this expert or tech
nical advisory committee had held, 
the Prime Minister gave a very long 
reply only during this session that 
such and such a thing had been done 
and efforts were being made. Three 
years is a long period and the workers 
who have been agitated over this 
matter are feeling very much. Prices 
have not stabilised, but they are 
soaring. We hear that the prices are 
likely to come down after the harvest.

and Demands for Excess 
Grants {Railways) 1953-54

Mr. Speaker: I would point out to 
the hon. Member that the total time 
allotted is 2i hours. Therefore he can 
make his point without elaborating 
any particular thing. Of course the 
argimients are there. I have no 
objection, but it cannot be extended.
I win give him 15 minutes.

Shri T. B. Vittal Rao: Only 15 
minutes?

Mr. Speaker: I have to distribute it 
to other hon. Members.

Shri T. B. Vittal Bao: There are so 
many Demands.

Mr. Speaker: At the rate at which 
he is going on, 2  ̂ hours may not be 
enough even for himself.

Shri T. B. Vittal Rao: Not 2| hours, 
half an hour.

Mr. Speaker: The hon. Member
will kindly resume his seat. May I 
know how many hon. Members want 
to take part in the railway discus
sions? Nine. Along with the hon. 
Member ŵ ho is in possession of the 
House, ten. The hon. Minister may 
like to take not exceeding half an 
hour.

Shri Kamath (Hoshangabad): 
Twenty minutes.

Blr. Speaker: Twenty minutes or hall 
an hour. I will restrict it to 20 
minutes if it is all right. .

The hon. Member started at 1-50. 
Therefore let him take 15 minutes.

Shri T. B. Vittal Rao: I will take 
five minutes more, if you agree, being 
very much interested in this. This is 
probably my last speech on railways.

Mr. Speaker: The hon. Member is 
quite young. He will have hundred?*' 
of such debates.

Shri Kamath: I will give him five 
minutes of mine.

Mr. Speaker: I cannot distribute
like that.

Shri T. B. Vittal Rao: I have been 
elaborating on this question of dear
ness allowance. So, this is how thingf 
have been gomg on. Committees have 
been set up and their recommenda
tions have been accepted, but not 
implemented. Only very recently
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[Shrt T. B. Vittal Rao] 
the Minister of Planning addressing 
a meeting of the workers at Ahmed- 
abad disclosed that only five per cent, 
of the workers in India got a living 
wage. The Constitution .provides that 
efforts should be made to give a living 
wage to every one. That is one of 
the directive principles of the Con
stitution. And here the Planning 
Minister says five per cent. The 
benefit of the increased production 
has not gone to the workers. Under 
the Employees’ Provident Fimds Act 
and the Coal Mines Provident Fund 
Act the contribution of the employers 
is also on the dearness allowance. 
Therefore, I request the Railway 
Minister kindly to concede this, 
because the prices are not stabilising. 
Prices of foodgrains have been 67 per 
cent, more compared to last year, and 
even today when the crops are arriv
ing, it is 25 per cent, more than what 
it was for the corresponding period 
in 1955. Therefore, let him consider 
the question of enhancing dearness 
allowance as also computing dearness 
allowance for purposes of payment of 
provident fund and gratuity. Tlie 
Bombay Industrial Tribunal has ruled 
recently that for 2,21,000 wor
kers gratuity should be given. 
Let him not say this is not in the 
private sector or any such thing. Let 
us go on principles.

Then I come to the question of oU 
being used for the generation oX 
electricity. We are supposed to con
serve our foreign exchange. When 
coal is available in abimdance, I do 
not see the need for going in for oil. 

•Therefore they should see that we 
only use coal instead of oil.

Regarding the accidents near 
Mehbubnagar and Ariyalur, I am 
glad that at long last the Railways 
Board has accepted to institute judi
cial enquiry in both the cases. At 
first they ridiculed the idea. Even 
the Leader of the House said: “I 
cannot understand the Members’ fad 
for this judicial enquiry.” But there 
is one lacuna in it. These enquiry 
commissions have not been associat
ed “wito prominent public men. There

were three mining disasters in India 
during the last three years, and in 
each case a Judge of the High Court 
was appointed to enquire into the 
case. Along with him there was a 
technical expert as an assessor and 
another assessor who was a public 
man. Dr. Barlingay was appointed 
in the Newton Chikli disaster, Shri 
Shree Narayan Das in the Amlabad 
accident, and in the Burro Dome 
inimdation tragedy, Shri Samanta 
has been appointed. Public men 
should be appointed so that it will 
gain status. The recommendations of 
such commissions have been very 
useful. I have nothing further to add 
about this.

May I know whether Demsuid No. 7 
would be taken up separately?

Mr. Speaker: All these Demands
are rolled into one. Let him speak 
on all.

Shri T. B. Vittal Rao: Then I come 
to the sum of Rs. 41 lakhs which has 
been written off on account of 
unremunerative capital expenditure 
on some collieries. The ownership of 
these coal mines has been transferred 
to the Ministry of Production, and I 
cannot imderstand why this sum 
should be a drag on the railways’ 
finances.

Then I come to another aspect, 
namely transporting of coal for the 
Southern Railways through ships. I 
have been raising this question again 
and again. In this also provision has 
been made. For transporting coal for 
railway use you use steamers where 
you wiU have to pay a higher rate, 
and coal for the industrialists you 
carry on the railways. That is, the 
industrialists pay less freight than 
the railway. It is more expoi- 
ditiire for the railways. In other 
words it means that we sub
sidise the industrialists by carrying 
coal by the railway route, and by 
carrying coal for railway consimiption 
by the sea route. This should be put 
an end to. We need not subsidise 
them any more.

Finally, I am very glad that some 
arrangements are being made and
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iteps are being taken to develop the 
signal and telecommunications to 
bring them on a par with what is 
obtaining in some of the advanced 
countries in the world. That is most 
welcome. Any expenditure on it is 
useful because it will add to the safety 
measures.

Once more before I conclude I would 
like to say that the question about 
dearness allowance may be conceded 
so that the middle class employees 
who are feeling very much agitated 
over it may be satisfied.

•
Shri Frank Anthony: Mr. Speaker, 

I have three cut motions in my name. 
They refer to the functioning of the 
Railway Administration, to the lack 
of attention to the grievances of staff 
and to the unsatisfactory working In 
respect of repairs and maintenance. I 
shall make my points as briefly as 
possible.

The recent accidents which were dis
cussed in this House serve to highlight 
the unsatisfactory condition of the 
railway track, and I had emphasised 
that in my opinion the railway track, 
particularly in the Southern Railway, 
is in a bad condition. And since we 
have had those discussions in the 
House, I have been inimdated with 
complaints from railwajTnen.

Recently, I got a very disturbing 
letter from a railway employee who 
told me definitely—and I have no 
reason to disbelieve what he said— 
that the railway track between 
Arkonam and Bangalore was virtually 
a dead track, and that the railway 
drivers were finding it humanly 
impossible to operate on this track. A 
few months back, I had occasion to 
bring to the notice of the Railway 
Board and to the General Manager of 
the Southern Railway the imsatis- 
factory working conditions in the 
Villupuram district which comes in an 
area where this accident near Tiru- 
chirappalli occurred. I emphasised the 
fact which was relayed to me by the 
local staff that conditions are becoming 
Increasingly impossible, and that— 
whatever the reasons are, probably
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because of the lack of maintenance ot 
the engines and also because of the 
lack of maintenance of the track— 
they find it impossible to do a trip 
of more than a hundred miles; it is 
physically impossible. I regret to say 
that I got a stereotyped reply from 
the General Manager; it was of an 
evasive character; all kinds of statis
tics were produced to show that, in 
fact, these conditions had not obtained 
there. That was before this accident 
occurred.

Recently, I was talking to an official, 
when I was on a tour of the Southern 
Railway, and he told me tiiat the track 
here is absolutely disgraceful. The 
official himself told me like that. I 
asked him, What is the reason?* He 
said, ‘To some extent, outworn stock; 
and also because we do not get what 
we indent for.*. He said, *Look at this 
track; we should have 4 inches of 
metal ballast, but we have not got 
even half an inch. I indent for it, but 
it gets held up somewhere because of 
bottle-necks in the Railway Adminis* 
tration’. And that is the condition of 
our track or a large part of the track 
in the railways, and more especially, 
on ^ e  Southern Railway.

Another complaint which is relayed 
to me by the workers is that the 
officials do not do their jobs. For
merly, it was a duty,—which could 
not be avoided as it is avoided today— 
for the officials to travel on the 
engine, and they travelled for the 
whole trip and they knew precisely 
what the condition of the track was. 
They knew precisely what the condi
tion of the engine was. But, today, 
whatever the reason, whether it be 
indifference or lack of a sense of duty 
or I do not know what it is, or because,
I suppose, the officials lived softly in 
the old days—they just do not travel. 
Even the young officials do not. They 
will travel from one water column 
to another and when you complain 
about the condition of the engine or 
the condition of the track, you get 
the glib stereotyped reply that there 
is no validity in the complaint But, 
senior men are coming to me and
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[Shri Frank Anthony] 
saying that the conditions are becom
ing so physically unendurable that 
they cannot carry on their work, and 
that they have to resign if they want 
to save their health. Those are the 
cpnditions which prevail today on the 
railways, particularly on the Southern 
Railway.

With regard to this question of 
maintenance, it has been brought to 
my notice that there is a growing 
tendency for inexperienced people to 
be appointed as drivers. This, I am 
told, is one of the contributory factors 
in respect of the increase in the inci
dence of accidents. Inspecting officials 
do not inspect. They are supposed 
to travel on the engines, and they are 
supposed to assess the capacity of the 
staff, but they do not, with the result 
that inexperienced firemen are being 
precipitately promoted. They are a 
danger not only to their work, but 
they are a danger to the travelling 
public.

It has been suggested by people who 
know that in order to remedy this 
position, you must have in every 
running shed a district loco inspector 
and driver instructors. As far as I 
am aware, there is no loco training 
school on the Southern Railway, with 
the result that, on the Southern Rail
way, there are no inspecting officials; 
you do not have these people in the 
running sheds; so, inexperienced men 
are being put out as dpvere. That is 
what has been told to me by the most 
experienced men on the railways 
there.

Another danger which has been 
brought to my notice by those who 
are immediately concerned— Î think 
I have mentioned it in this House 
before—is that there is a growmg 
obstruction of signals. The men 
concemed say, ‘It is all very well 
that you indict us if w6 run past 
signals’ ; but they say that the mini
mum sighting distance for the outer 
signal should be one mile. But, 
today, that is not the position in some 
railways; there is not that minimum 
sighting distance. But there is this

obstruction either because of the out
growth of trees or because of build
ings have been put up. They say 
that the Ministry must ensure that 
there should be this minimum sight
ing distance of one mile. If you can
not easily see the outer signal, at 
least you should have repeater signals 
—I do not know what it will cost, but 
this is what they have told me— f̂or 
every signal on the left-hand side. It 
is the ultimate responsibility of the 
driver to see the signal; so, for every 
signal on the left side, you must have 
a repeater signal on the right. A 
driver cannot continue to do his work 
an<i watch the signal on the left-hand 
side. So, they have sent this request 
that there should also be repeater 
signals on the right, wherever the 
signal itself is on the left. I was 
particularly perturbed—it was a com
plaint brought to my notice, and it is 
becoming a general complaint— t̂hat 
because of this lack of maintenance 
in respect of your engines, the drivers 
are compelled to take out their 
engines with defective brake i>ower.
I had a case which I brought to the 
notice of Shri Lai Bahadur Shastri. 
The man refused. He said, ‘No, the 
brake power is defective’, but he was 
told ‘Either you take out this engine 
with the defective brake power, or 
else you are going to be punished, we 
will charge-sheet you for refusal to 
do the work*. He said, ‘I would not 
work under these conditions’. I have 
never known a man to be compelled 
to take out an express or a mail train 
engine after having complained of its 
defective brake power, but he was 
compelled to do it.

There is another matter which has 
arisen recently. There has been this 
introduction of the divisional system. 
I suppose some of the dislocation is 
unavoidable, but complaints have come 
to me that it has led not only to dis
location but also to tremendous injus
tice. Men have lost their seni<trity; 
men who expected their promotion 
have not got their promotion. The 
Railway Minister will probably know 
that although integration was intro
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South Eastern Railway is in danger 
of becoming a kind of human junk- 
heap.

duced several years ago, up till now 
the seniority lists have not been 
finalised. That imsatisfactory position 
is now going to be made infinitely 
worse by the introduction of the 
divisional system. The men do not 
know yet, after five or six years after 
integration, precisely what their 
seniority is. Now, with the introduc
tion of the divisional system, that 
position is going to be accentuated 
for the worse, and the men ask ‘What 
is going to happen?* Different rail
ways have different systems for asses
sing seniority. In some railways* 
seniority has been assessed on. the 
zonal basis. So far as the lower staff 
are concerned, seniority has usually 
been assessed on the district basis. 
But how are you going to do it with 
the introduction of the divisional 
system? How are you going to assess 
seniority, which is a vital matter, 
which affects a man’s position and 
also his capacity for work?

It has been suggested to me that 
the Railway Board should consider 
that in assessing seniority, the date of 
entry into the grade should be the 
uniform yard-stick.

There is another .matter which has 
exercised and agitated railwaymen 
recently. There is this tendency— 
perhaps it is unavoidable because of 
the demands of the Second Five Year 
Plan— t̂o grant extensions to super
annuated staff. This has quite justi
fiably led to a great deal of resent
ment, because when a man who has 
reached the age of superannuation is 
given an extension, he blocks the man 
who is looking forward to promotion 
into that place. I regret to say this 
—I would ask the Minister to look 
into this— b̂ecause senior officials have 
made this complaint to me, that this 
giving of extensions is being used as 
an ' opportunity for accommodating 
favourites. I was in Calcutta recently, 
and I was told by a number of senior 
railway officials that the General 
Manager there—I do not know whether 
It is being done wittingly—is collect- 
mg around him all the superannuated 
rejects from the other railways. The

Now, a suggestion has been made— 
and I think it is a reasonable sug
gestion—that if the needs of the rail
ways are such that you must have 
these superannuated men, you re
employ them. Do not give them 
extensions, thereby blocking the pro
motion of the men next below. Or— 
the railways can consider this— t̂he 
Pay Commission’s recommendation 
that the age of superannuation shoiijd 
be 58, may be considered. I know the 
difficulty will be this, that you cannot 
do it unilaterally. But I think the 
railways are in a unique position. 
The problem can be approached in 
that matter. If th» railways require 
—as the railways do require—all the 
senior men, then instead of only 
allowing the General Manager to 
handpick a few people, why not 
seriously consider this recommenda
tion of the Pay Commission, so far as 
the railways are concerned, of extend
ing the age of superannuation to 58?

Then there is the tremendous pro
blem of quarters, which has been 
acc^tuated as a result of the intro
duction of the divisional system. Here 
I have a suggestion to make. There 
is this admittedly acute position. Half 
a million men are without quarters. 
Now, I suggest that you have a fixed 
quota for each category of staff, 
essential staff, drivers and so on. What 
is happening today? When I go 
round, the men tell me that because 
the official lias, certain favourites, he 
will give quarters out of turn to those 
favourites, usually the stationary 
staff. Sc what by convention are 
treated as part of the quota of drivers, 
for instance, are givei to the stationary 
staff. This leads to tremendous 
resentment. I would ask the Minis
ter to consider introducing a fixed 
quota for them.

My hon. friend, who spoke just now, 
referred to the question of the merger 
of dearness allowance with pay. Half 
the dearness allowance was merged 
with pay. I have a request to make
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to the Railway Minister in this con
nection. So far as the merged portion 
is concerned, it is treated as pay for 
the purpose of deduction of house 
rent. The men say that if you treat 
it as pay for the purpose of deduction 
of house rent, why not treat it as pay 
for the purpose of assessing our mile
age allowance?

There is another reasonable request 
which the men have made to me. 
They say that the pre-1931 staflf 
should be brought into a position of 
parity with the post-1931 staflf in 
respect of sick leave. The new leave 
rules allow an accumulation of leave 
up to a period of six months, but the 
pre-1931 men cannot accumulate sick 
leave for more than a month or two. 
What is the result? Because they 
cannot accumulate their sick leave, 
whether they are sick or not, every 
year they take their sick leave. And 
what is the result? A case came to 
my notice recently. A  man got T.B. 
He was on the old sick leave rules. 
He was on leave for a month or two. 
Now he has no pay. I do not know 
what is happening to him. Some of 
his friends raised some money to help 
hiin. But he gets no pay. He has to 
cure the disease, and his family has 
been reduced to starvation.

My final request to the Minister is 
this. I welcome him to the Ministry. 
I do not know whether his appoint
ment is a stop-gap appointment, but 
I hope that even in the few months 
that he will be there—I hope he will 
be there permanently—he will do 
whatever he possibly can to act as 
the proverbial broom, because a great 
deal of sweeping is necessary in the 
Railway Administration.

There is one major request I have 
to make. In this House about three 
years ago, I raised a plea—and I think 
it is a legitimate plea—that on the 
railways, the pension scheme must be 
introduced. It is long overdue. The 
Railway Minister may not have the 
experience that most of us have, but 
on an average, a railwayman today— 
I would not say 9 out of 10—after ten

years is reduced to penury. I have 
analysed the figures. I have shown 
that the old Provident Fund-cum- 
gratuity scheme does not even com
pare remotely with the liberalised 
pension terms, which the opposite 
numbers, in government service, of 
the railwaymen get. For instance, a 
driver who gets emoluments in the 
region of Rs. 600 a month, may be 
getting a provident fund of Rs. 40,000. 
What is the capitalised value? His 
counterpart In the Telegraphs will 
get Rs. 250 or Rs. 300 a month. The 
capitalised value of that is between 
Rs. 2 and Rs. 3 lakhs, whereas as 
Rs. 40,000 cannot give him even Rs. 70 
a month, if it is invested in the best 
gilt-edged securities. I have g >nc 
round and explained the position to 
them.

Me. Speaker: The Provident Fund 
that is accimiulated is created as an 
annuity under the rules. How long 
will this serve as annuity in place of 
pension? I am only trying to find out.

Shri Frank Anthony: I have com
pared the pension to the Provident 
Fund, and in terms of money the 
value of pension works to about 4 
times as much.

The reply that used to be given in 
the past was that some men did not 
want this. I toured 20 or 30 railway 
centres in October and November and 
explained the scheme to them. Tlien 
the men pleaded with me to plead 
with the Administration for this 
scheme—as soon as they imdersiood 
the implication. They say, ‘At least 
give us the option; those who do not 
want, need not exercise the option*. I 
would ask the Minister also to favour
ably consider this final request of 
mine.

Mr. Speaker: The cut motions indi
cated by Members to be moved are as 
follows:

Demand No. 1 — 1, 2, 10, 12
Demand No. 4 — 3
Demand No. 5 — 13 *
Demand No. 7 — 4, 14, 15
Demand No. 9 — 5, 8, 9
Demand No. 10 — 6.
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Unsatisfactory  w orking  in  respect 

OF repairs and maintenance
Q uestion op creation of five posts of 

^ ijinoNAL M embers in  R a il w a y  
B oard

Shrl T. B. Vittal Rao: I beg to move;
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ‘Railway Board’ be reduced by 
Rs. 100”

N eed to treat dearness allow ance  as 
W ages for purpose of com puting  
P rov» ent Fund Contribution and 

G ratuity

Shri T. B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ^Railway Board’ be reduced by 
Rs. 100.”

F unctioning  of R a il w a y  adm in istra 
tion

Shrl Frank Anthony: I beg to move:
“That the demand for a supple

mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of “Railway Board* be reduced by 
Rs. 100.”

L ack of attention to grievances of 
staff

Shii Frank Anthony: I beg to move:

“That the demand for a supple
mentary grant of a sum not 
exceeding Rs. 8,66,000 in respect 
of ‘Railway Board’ be reduced by 
Rs. 100.”

Delay in  introduction of divisional
SYSTEM IN VARIOUS ZONES

Shri T. B. Vittal Rao: I beg to move:
“That the demand for a supi^e- 

mentary gfant of a sum not ex
ceeding Rs. 50,83,000 in respect of 
‘Ordinary Working Expenses— 
Administration’ be reduced by 
Rs. 100.”

Shri Frank Anthony: I beg to move:
“That the demand for a supple

mentary grant of a simi not ex
ceeding Rs. 1,90,00,000 in respect 
of *Ordinary Working Expenses— 
Repairs and Maintenance’ be re
duced by Rs. 100.”

N eed for consum ption  of m ore  oil  in  
PLACE of coal

Shri T. B. Vittal Rao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 3,20,73,000 in respect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)* be reduced by 
Rs. 100.”

W riting off R s . 41 lakhs represent
ing UNREMUNERATIVE CAPITAL EXPENDI

TURE ON A CERTAIN COLLIERY

Shri T. B. Vittal Rao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 3,20,73,000 in resoect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)’ be reduced by 
Rs. 100.”

Need for transporting coal to South
ern R a il w a y  by SEA-cum-RAiL routs 

THAT w a s  anticipated

Shri T.B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant o| a sum not ex
ceeding Rs. 3,20,73,000 in respect 
of ‘Ordinary Working Expenses— 
Operation (Fuel)’ be reduced by 
Rs. 100.”

Q uestion of com pensation  REfiARDnro 
ra ilw ay  accidents near M ehboob- 

NAGAR ON Central R a il w a y  and 
A riyalur on Southern R a il w a y

Shri T.B. Vittal Rao: I beg to move:
“That the demand for a supple

mentary grant or a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expenses— 
Miscellaneous Expenses* be re
duced by Rs. 100.”
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debit were Rs. 389-5 and the credit, 
that is, the commission, was Rs. 
383-13-3. So he has to pay from his 
own pocket Rs. 5-7-9, that is, a minus 
income.

D etails of additional C om pensation
REGARDING M eHBOOB-NAGAR AND ARTYA- 

LUR RAILWAY ACCIDENT

Shri Kamath: I beg to move:
‘That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expienses— 
Miscellaneous Exp«ises’ be re
duced by Rs. 100.”

Details of additional provision  for
EXTENSION OF DEPARTMENTAL CATERING

Shri Kamath: I beg to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,37,78,000 in respect 
of ‘Ordinary Working Expenses— 
Miscellaneous Exj>enses* be re
duced by Rs. 100.”

Subsidy paid to R a il w a y  Co-oPERATrvrE 
Stores and  need for providing a  pro
per building for housing Consumer 

Stores C o - operative Society at 
Secunderabad 

Shri T. B. Vittal Eao: I beg to move: 
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 38,00,000 in respect of 
‘Ordinary Working Expenses— 
Labour Welfare’ be reduced by 
Rs. 100.”
Mr. Speaker: These cut motions are 

before the House.
Shri Telklkar (Nanded): I have

only to express ihe grievance of the 
agents of Wheeler’s Bookstalls. Re
cently, I came across an agent 
of the company. Incidentally 
I asked him about his income. Then 
he gave me a detailed statement in a 
tabular form, wherein 1 was sur
prised to see that the debits were more 
than his commission. What is this 
due to? They have to return the 
unsold papers for which they are also 
charged. The papers are taken by the 
proprietor and the price is also to be 
given to him. Then if there is a 
delay in submission of the amount, 
interest is charged. Then there is 
penalty for late arrival of amoimt.

From January 1953 to September
1953, period of ten months, the

If the papers which were imsold 
were allowed to be retained with the 
agent, he could have made some use of 
them. But the company does not 
do that. It even debits ' his accoimt, 
for late receipt of amount and ac
counts by charging interest, in addi
tion to penalty. This is too harsh on 
the agent.

This is also the reason why during 
night time the agents are not there 
at the bookstalls. When I asked him 
why he was not there during night 
time, he said; ‘Even if I work for the 
whole day during ten months, I get a 
minus income*.

Mr. Speaker: Are there not depart
mental staff for it?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): They
are employees of the firm concerned.

Mr. Speaker: How are the railways 
responsible?

The Minister of RaUways and Trans
port (Shri Jagjivan Bam): That the 
hon. Member will explain.

Shri Alagesan: The railways are
not concerned directly.

Shri Teikikar: The Board is there. 
It has supervision over these Book
stalls. The Board is giving permis
sion to sell books. So it is the con
cern of the Railway Administration.

Mr. Speaker: Every person who
works on the railways—stall keeper, 
sweetmeat seller, fruit seller and so 
on—must be generally* under the 
umbrella of the railways; of course, 
they have enough of troubles.

Sliri Teikikar: Yes, they must be
under the big umbrella 6f the rail
ways,

Shri H. N. Mukerjee (Calcutta 
North-East): Sir, I endorse the sug
gestion of my friend Shri Vittal Rao
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'Vhich were envisaged by the former 
Railway Minister in his last Budget 
speech have been given effect to, in a 
manner which, I find, is rather para
doxical. For example, I shall cite the 
case of the new air-conditioned 
third class vestibule train—or what
ever you might choose to call it. It is 
a very fine thing. I have travelled 
by it. It is a very good experience. 
But my difficulty was to understand 
the reason why it was ahnost empty.
I have asked passengers who have 
travelled by this particular train on 
more than one occasion and they have 
told me that in Howrah, for example, 
it is very difficult to book your seat 
by this particular train because, for 
one thing, the third class booking 
office does not even open till 10 o’clock. 
Heavai knows why. The result is 
that here is a luxury train with 
amenities of which we can very 
rightly be proud if we happen to get 

, them, which goes almost empty, I 
feel that if you proceed on the princi
ple of first things first, if you amplify 
amenities only in order that more 
people can enjoy them, then and then 
only wiU you be able to help our 
people. Otherwise, there would bt 
certain exceptional and rather stunty 
achievements which we do not wish 
to equate with the kind of achieve
ment which our country should have 
at the present moment. I wish, there
fore, that this House is told about 
these additional members and we 
want to find out how far the men of 
the Railway Board and the Railway 
Administration in general are able to 
address themselves to this rather 
heavy task w^ch has devolved upon 
us in view of the Sec#nd Five Year 
Plan.

that the House is entitled to some 
more information in regard to the 
additional expenditure of Rs. 2 iflkhs 
on account of the creation of 5 posts' 
of additional Members of the Railway 
Board. I hope that after certain 
recent events which necessitated the 
resignation of the former Railway 
Minister, the Railway Board will func
tion with an added sense of humility 
and of dedication to the exacting tasks 
that await us. I say this because I do 
not mind the expansion of the Rail
way Board if that is necessary. But 
it is rather important that we know 
why exactly this expansion is bong 
done and what specific functions are 
going to be performed by these addi
tional members.

I say ^Iso that in view of the de
mands of the Plan, I can quite con
cede, on principfe, that we might have 
a, few more people on the Railway 
Board. But, at the same tim^ there 
is, perhaps, a danger that th^e is a 
little too much of centralisation, a 
little too much of the high-up officers 
congregating in Delhi with all its 
merc*;ricious attractions which, per
haps, tell rather badly on their effi
ciency as railway administrators.

T wish also to take advantage of this 
opportimity of pointing out to the 
Railway Ministry that may be in view 
of the 3 major accidents having hap
pened in a short while the Railway 
Administration will examine whether 
it is necessary to analyge the working 
of the present zonal system. Some
times a question has arisen that, per
haps, inadequate inspection has taken 
place, perhaps 6,000 mile units <<are 
difficult to handle, perhaps, in the 
present day conditions the General 
Managers are becoming rather 
shadowy phantoms, very powerful no 
doubt, but rather aloof from the 
workaday scene. So, I hope that in 
view of the 3 major accidents in recent 
months, there would be some thought 
given to the idea of this zonal system.

I wish also to emphasise now that 
very recently certain innovations

I will refer to another matter which 
has relevance to the Demand No. 4, 
where the Railway Protection Force 
is mention and certain additional 
sums are allocated for this purpose. I 
have recently received a representation 
purporting to be signed by more than
1,000 people in the former Watch and 
Ward Forces in the Eastern Railv/ay. 
It gives the figure of the signatories
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to this document as 1375 out of a total 
of, I am told, 4001. It refers to a nimi- 
ber of grievances of the former 
Watch and Ward personnel who have 
now been absorbed into the Railway 
Security Forces or the Railway Pro
tection Fwces. I cannot vouch for 
the accuracy of the allegations made 
liere and I have no, personal informa
tion in regard to the accuracy of 
these things either. But it makes 
certain detailed allegations particu
larly, regard to the control exercised 
by the Security Officer of the Eastern 
Railway. It is alleged here, for ex
ample, and I am told the Railway 
Minister has already got copies of 
this document, that charge-sheets are 
arbitrarily issued, that little oppor^ 
tunity is given for fair defence, that 
in six months’ time nearly 500 people 
have had their services terminated 
and there was hardly any fair oppor- 
timity given for their showing cause 
why they should not be dismissed. 
They mention other grievances in 
regard to accommodation in the bar
racks where they have to live awLy 
from their families, about frequent 
and untimely transfers; they say thiy 
cannot join any trade union of their 
choice, that uniform is not supplied in 
time and so on so forth. I need 
not go into the details of it. I am 
«ure the Minister is in possession of 
4 ^  particular document, purporting 
as it does to be signed by as many as 
1,375 members of a 4000 strong force. 
I hope that the grievances which are 
reported here are looked into and 
whatever steps are necessary are 
•dopted in time.

But I wish t'* repeat that my main 
purpose in intervening in this discj_>- 
3ion was to point out that a greater 
responsibility dev^jlves today upon the 
Railway Board m view of the tasKs 
that lie ahead. We expect the Rail
way Board to fimction with humility, 
with a a^ise of dedication and with 
greater efficiency in achievement as 
well as with an eye to furnishing to 
our people amenities effiectively and 
not by means of stuntish develop
ments of the sort that I have trie'^ to 
refer to earlier.
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Shri Bhagwat Jha Azad (Pumea 

cum Santal Parganas): LIr. Speaker, 
Sir, I would concentrate my remarks 
on Demand No. 1 which deals with 
the Railway Board. I take this oppor- 
timity to focus attention once more 
upon my point of view. The Railway 
Board has not given proper attention 
to the development of the backward 
areas. For the last 5 years, I have 
been emphasising this point in this 
House and I take this opportunity to 
say that once more because we are 
now going for our examination in 
the next February or March I do not 
know what marks my 15 lakhs of 
examiners would give me. I want to 
emphasise that this organisation, the 
Railway Board, has no! worked up to 
our expectations.

In this connection, I would better 
like to quote from fhe speech of the 
ex-Railway Minister, Shri Lai 
Bahadur Shastri. I belong to a parti
cular area which is most backward 
in this country, the ^ntal Parganas, 
which is inhabited by tribals. A large 
number of the population in that dis
trict are the Santals and the Pahadias 
who live on mountains. Now we have 
told them to come down. In this area 
we find in the North Pole one line 
going to Pirpainti and the other at 
the site of Jasidih. In between, for 
about 150 miles there is not one track 
of railway line. The Railway Board 
always comes up with a propoisal for 
a new station in New Delhi, goes to 
Lucknow, to Aallahabad or some big 
station gives a new look to it and 
then rims a Janata train, which I, of 
course, heartily welcome. But it 
never goes to that backward area 
TĴ hich remains crying for proper 
development and for proper transport 
facilities. '

Shri Lai Bahadur Shastri in his 
reply to the debate on the 8th March 
1954 said:

qTTRT ^  ^
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The ex-Railway Minister said on the 
8th March 1954 that he would request 
the Railway Board to collect all possi
ble data £ind information about this 
area, and he admitted that we have 
not paid due and proper attention for 
the development of this backward 
area. He said that he would ask the 
Railway Board to submit a report to 
him about it so that he might consi
der the matter. I must say that the 
Railway Boeird slept over it. It was 
a remark or rather an order given in 
this House to the Railway Board, and 
that was not at all looked into. I put 
a question as to what had been done 
in the matter. Nothing was done. 
The ex-Railway Minister gave a re
mark in this House that the Railway 
Board should function in this way, 
should collect particular data and 
material. To our great surprise, when 
a question was put, no reply was 
forthcoming as to what action was 
taken by the Railway Board on the 
remark of the then Railway Minister.

I would again quote what he said 
on the 7th March 1956:

“ The reports on these previous 
surveys can be examined to see in 
what ways conditions have 
changed, and also how this align
ment will compare with the alter
native suggestion for a 110>mile 
long branch line from Pirpainti 
to Deoghar via Dumka.”

On these two occasions the Railway 
Mmister very clearly gave this House 
the assurance that he would give pro
per attention for the development i of 
this backward area. But thanks to 
the efficiency and wisdom and what
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not of the Railway Board, nothing 
on the remark of the Railway Minis
ter given in this House on two occa
sions has up till now been done. What 
a great efficiency!

I have supported in this House the 
demands of the Railway Ministry for 
increased allotment for the develop
ment of transport facilities in the 
Second Five Year Plan. I know very 
m\ich the difficulties when that de
mand had been slashed by one-third. 
Nonetheless the fact remains that 
there are new lines being opened, and 
I won’t say that only under pressure 
in the district or area of particular 
persons. But I must say that this 
area has got the same claim or rather 
greater claim than those where new 
lines have been opened.

Therefore, I would say that the 
Rahway Board did not pay any atten
tion to the order of the highest man 
in the Ministry, the ex-Railway 
Minister.

I would like to know what these 
five members that are going to be 
added will do and what will be their 
work. Will they give the country a 
clear picture as to what would be the 
position of transport facilities in the 
middle of the Second Five Year Plan? 
Our apprehension is that although we 
have envisaged great development, 
the greatest danger to the Seccmd Plan 
is the availability of transport facili
ties. With the S^ond Five Year Plan 
going up, our apprehension is that at 
the end of the second year or in the 
beginning of the third year the Plan 
might foimder due to lack of trans
port facilities, because there will be 
greater and greater production, there 
will be greater and greater movement 
and there will be more demand for 
moving the goods. Our apprehension 
is that we might not be able to cope 
up with that goods traffic. No clear 
picture has been given to the country 
as to what would be the position. 
The Railway Board has either assessed 
the difficulties and is not letting this 
House and the country know about 
the difficulties or has not done it af
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[Shri Bhagwat Jha Azad] 
a ll If it has done it at all, let it say 
clearly that these are the dangers, and 
the efforts that are being ma^e by the 
Railway Board to tide over them. Let 
us not be told in the second year or 
the third year that the goods are 
locked up in Bombay or in some vil
lages or somewhere because the Rail
way Board cannot provide the neces
sary facilities to carry these goods. 
Let the Planning Commission be told 
by the Railway Ministry that it wiU 
not be able to cope up with the de
mand at the end of the second, year 
or the beginning of the third year 
of the Plan. Therefore, 1 would like 
to know from* the hon. Minister in the 
larger context what efforts are beizig 
made by the Ministry to overcome 
the great dangers in the Second Five 
Year Plan, and in the comparatively 
smaller context, what efforts are they 
making to develop the transport faci
lities for the backward area of Santal 
Parganas on the branch line from 
Pirpainti to Deoghar via Dumka.

Shri U. M. Trivedi: The Supplemen
tary Demands for Railways total up 
to nearly Rs. 8 crores and yet I do not 
understand why the Railway Ministry 
has not taken the trouble of totalling 
up all its demands. The Supplemen
tary Demands by the Central Govern
ment, when totalled come to near
ly Rs. 40 crores, and yet they do not 
hesitate to put before the House the 
total Demands. I do not know what 
is the reason that the Railway Minis
ter got funky about the total demand, 
which is about Rs. 7,46,00,000. After 
all, it is a big demand, that is, 
Rs. 7,46,00,000, and added with the 
demand, that is, excess demand, it 
will come to about Rs. 10 crores. And 
yet we have been asked to have this 
demand voted and discussed and cut 
motions rejected in a short period of
2 hours and 30 minutes.

Such big demands made by the Rail
way Ministry must be made in a 
proper manner, and proper explana
tion for every item, on which expen
diture is envisaged, must be placed 
before the House. In Demand 
No. 1, you will find under the head

“Railway Board” that five posts of 
Additional Members have to be creat
ed. Since there are five additional 
members, there will be so many secre
taries, under-secretaries, assistant 
superintendents, superintendents, 
stenographers, clerks, and so many 
other officers. All sorts of things will 
oe created for the sake of these five 
additional members. I do not think 
that this is a repercussion of the dis
cussion that took place when the rail
way question was brought up. It has 
nothing to do with the resignation of 
our very courteous Minister, who 
went out—he has now been replaced 
not by a very pugnacious tjrpe of 
gentleman but by a good gentleman. 
What is required for this administra
tion is that we must have a man who 
can push and push hard the bureau
crats, not only the bureaucrats but 
the whole machinery, so as to bring 
them in a proper working order. From 
top to bottom it is not working 
efficiently now. It is growing ineffi
cient and tardy. Its inefficiency will 
tell upon us. We have seen what has 
happened. The present Railway 
Minister must be knowing it to his 
utter chagrin and the R.M.S. staff 
strike recently in Delhi must have 
set him thinking that even for a sin^e 
transfer of an ordinary supervisor, the 
R.M.S. could paralyse the whole show. 
They had the least consideration for 
thousands and millions of the people, 
whose dak was held up at Delhi 
station. They were not all rich 
people; people who are very poor 
have also got their sentiments, father 
dying, child lying sick and so on and 
so forth, and no communication could 
be sent out on account of this light
ning strike on account of the transfer 
of a single man. Was it justifiable? 
But this has not been looked into. A 
similar thing is going to happen in 
the Railway Ministry. The whole 
thing will be paralysed completely if 
proper attention is not paid to the 
efficiency of the runniiTg of the Rail
way Administration. Adding five addi
tional members or incurring a big 
additional expenditure you are not 
going to solve the problem before us.
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In this connection I want to point 
out another thing. When it is a ques
tion of appointing five more members, 
the additional members are appointed 
immediately. When the question of 
supplying telephones comes, up, the 
telephones are supplied immediately. 
We have been clamouring on several 
occasions that when telephones are 
installed at particular post offices, at 
least the railway station must be pro
vided with a telephone exchange. The 
police station attached to a railway 
station is provided with a telephone 
connection but the station itself is not 
provided. The staff there says: “We 
will be worried by people asking whe
ther A train is running to time or is 
late” as if this amenity to the public 
is to be denied because of that reason 
and the stations are to be left without 
telephones. Every time we approach 
the General Manager we are told; 
“Yes, I will look into it” . But that 
“Yes” remains where it was and does 
not move any further. The additional 
members ar^ immediately provided 
with telephones but for the general 
pubUc at large this amenity is 
denied.

I wish to draw the attention of the 
House to another aspect. Since the 
integration.of State Railways we have 
been clamouring for some sort of pro
per integration of the staff. This must 
be done in a proper and judicial 
manner. It took nearly 4i years p  
come to a decision, and during the 
last budget speech the formula was 
placed before the House. Of course, 
that which was placed before the 
House was not the same which was 
sent out by the Railway Board to 
the various General Managers, with 
certain catch phrases put into it. The 
whole thing was not disclosed to the 
House. The ultimate result has been, 
althbugh this fomrula has not yet been 
acted ui>on or implemented there have 
been cases where the whole of the 
provisions of article 311 of the Consti
tution have been brought to naught. 
The formula was worked in such a 
manner that a man was promoted 
without his demanding it and then, 
when an enquury was held it was said: 
‘TJo, you are not fit for promotion, go

back to your old post” . He was sent 
back without asking for his explana
tion and without telling him why he 
was being demoted. Now, when the 
formula is being applied it is said: 
“Since you have once been promoted 
and then demoted you cannot take 
advantage of the formula that is now 
being put forward” . Such are the 
things that are happening.

Even the small people working in 
the Railway Administration are hood
winking people. I remember the case 
of a man who wanted to get some of 
his difficulties solved by the Railway 
Administration. When somehow or 
other he managed^— ĥe ought not to 
have done so— t̂o approach the highest 
person concerned, one clerk approach
ed him, took him to a canteen and 
there he was told: “Look here, this
is a very difficult thing and unless 
you make some arrangement your case 
cannot proceed.” The demand that 
ŵ as made from that poor man, for 
getting a benefit of Rs. 20 or so, was 
R.<5. 1000, and the poor fellow had to 
run away from the place. Such 
thing? should not happen in the Ad
ministration. You have to look into 
all these things when you are increas
ing the number of members in the 
Railway Board.

I completely agree with the demand 
that has been put forward by Shri 
Frank Anthony. I have had a talk 
with several of these officers on the 
Railways. Immedit' îely the railway 
servants retire—I dc not very much 
appreciate them, becau*® most of them 
I find to be dishonest people; anyhow 
I have pity for them—the> are reduced 
to nothing. I pity thein very much 
because their difficulty is, the whole 
year round and the whole life round 
they are extorting money from the 
public; they think they are very clever 
and cunning people, but somehow or 
other, after getting out with Rs. 45,000 
as their provident fund sum, the busi
ness men and the ordinary public, 
who are really shrewder than these 
people, take ^very pie out of them and 
witiiin a period of two years they be
come paupers in the streets. There
fore, it is in their interest that this
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provident fund scheme is changed into 
a pension scheme. It will be of very 
great advantage to these railway men. 
Although they may consider this sum 
of provident fund to be very big. 
■Whenever I had occasion to talk to 
them they said; ^
W  eft ^  I
but on hearing my arguments and 
the examples I quoted to them to 
show how people suffered from

• penury, they came round and agreed 
that the pension scheme would be 
better. I think tiiat some scheme 
must be formulated in regard to this.

Shri Feroze G a n ^  (Pratapgarh 
Distt.-West cum Rae Bareli Distt.— 
East): Honest men or dishonest men?

Shri U. M. Trivedi: They will all 
become honest if you have a five 
years’ planning for raising the moral 
standard of the people of this coun
try. Drop your Rs. 4800 crores Plan. 
Do not spend it in the way you are 
going to spend it. Raise the moral 
standard of the people by giving them 
religious, tuitions. Ask them to be 
afraid of sin. Then alone the country 
will rise as one man.

" I am sorry, Sir, I replied to the 
interruption.

Mr. Speaker: No harm. It is a use
ful digression.

Shri Feroze Gandhi: Can a Member 
make a generalisation like this, that 
all the railway servants and railway 
officials are corrupt?^

Shri U. M. Trivedi: I never said 
“all” .

Shri Ferose Gandhi: You said:
“most of them” . Can a genjeral state
ment be made Uke that?

Mr. Speaker: In that language “all” 
means “some” .

Tlie Minister of Railways and Trans
port (Slui Jagjivan Ram): You have 
come to his riescue, Sir.

Shii U. M. Trivedi: Sir, then I come 
to Demand No. 4 which has been put 
forward. It is a good thing that our

Railways have increased the salary of 
the lowest grade of clerks, the pay- 
scales of clerks and assistant surgeons. 
It was a disgrace so far that our Rail
way Administration was paying a pal
try sum of Rs. 100 to an assistant sur
geon who was an M.B.B.S. Every
where he was getting a better salary. 
Our Railways have now come round 
and have tried to increase the scale 
of assistant surgeons. But is that 
enough?

The Railways have yet to consider 
the very pertinent demand made oii 
behalf of the Station Masters and 
Assistant Station Masters. They have 
been clamouring for a long time. For 
the last four years they are pressing 
for their demands. Is it desirable that 
they must go to the extreme end and 
paralyse our system? Is it not that 
we should wake up in time to prevent 
the danmge that can result for such 
a thing? We cannot deny this fact 
that the Station Masters. and Assis
tant Station Masters are the real back
bone of the whole Administrati<m: 
The Railway Board and the G^teral 
Managers do not make the Adminis
tration. To the public at large the 
flbal word is that of the Station 
Master so far as the Railway Adminis
tration is concerned. It is these pe<^le 
who sweat day in and day out 
Everywhere they are working for the 
Railways, *and with exceptional effi
ciency as far as they are concerned. 
It is high time that tiie Government 
should look into the demands made 
by the Station Masters and Assistant 
Station Masters. They should not be 
allowed to rot on Rs. 64 even after so 
many years service as a cabinman 
somewhere in the Central Railway or 
on a way-side station. They must be 
also provided with amenities, which 
they have demanded, for the uplift 
of their children,

I do not quite agree with this divi
sional system. It was boosted that this 
system was going to b;;ing down our 
expenses. On the othi^ hand it has 
raised our expenses. This divisional 
systehi has, in my opinion, created 
more di£&culties than done good. The
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up to Ajmer, a distance of 393 miles. 
Now, sitting at Ratlam, a man can talk 
over the telephone to a distance of 
233 miles. But, Gosunda station has 
been given over to Ajmer and so al
though the distance is only 122 miles, 
a man cannot send a communication to 
Gosimda. Similarly, a man cannot 
talk over the telephone from Chittor- 
garh to Gosunda, a distance of only 6 
miles, whereas he can have direct talk 
over a distance of 233 miles, as I have 
already explained. This is an uni
maginative arrangement and this must 
be looked into.

area of working has remained the 
•ame. What was done by District 
Traffic Superintendents is now being 
done by Divisional Superintendents, 
The only thing is that they are called 
Divisional Superintendents, they get 
higher salaries and they have got 
better staff under them. But the area 
of work is same. The integrating 
difficulties have been sO' great that 
people have not yet settled down. 
From the year 1947 things are going 
on. I remember once a man from 
UdEiipur approached me saying that 
he has not received his salary for 
having served the Railways for l i  
years. He is still writing letters but 
nobody gives him any reply. His 
letters simply go into the file. He has 
not received his salary for the work 
he has done. This must have escaped 
the notice of the authorities, because 
there was integration after integra
tion. From the North-Western Rail
way, he was shunted to tjje East- 
Punjab Railway; from there he was 
shunted to the Northern Railway. If 
he goes to the Northern Railway, th ^  
say, “the record is* with the East- 
Punjab Railway” ; the East-Punjab 
Railway authorities say, “the record 
is with the North-Western Railway” 
and so on. In this manner, his salary 
is not given. This is the result of 
the integration which has been car
ried on—one integration overlapping 
on another.
15 lirs.

In introducing this division system, 
sometimes i>olitics have played a part. 
I am prepared to let the politicians 
please themselves, but there must be 
some rationale behind it. Overnight 
Ratlam was created a division, because 
some deputation came from Ratlam 
and told Mr. Katju, ‘I f  we do not get 
it, you will not get the votes” . So, 
poor Dr. Katju had to go to the Rail
way Minister and say that this must 
be listened to. So, Ratlam was made 
into a division. A line from Nagda 
to Guna, which was never surveyed in 
imagination, has been created and 
shown in the map as the area which 
would be given over to the Ratlam 
division.

Ratlam has been given a whole 
metre-gauge section from Khandawa

I will come to Demand No. 5 which 
is about river protection work. Our 
present Minister is an expert Minis
ter; he has been a Minister for a long 
time and he knows how to get things 
done. He is not a new man. So, he 
must also know how tricks are being 
played by some big officers. I am 
justified in saying this, because I am 
a lawyer. I have been working with 
them and for them also; I have de
fended some of them. Therefore, I 
know. I know some cases in the then 
Burma Railway. Mr. Gokal Singh 
exposed the whole picture as to how 
river protection works were carried 
out on that railway. I could not take 
part in the debate which took place 
in this House on the Dhronachelam 
disaster, but 1 can point out one case 
in the Burma Railway, Nearly Rs. 5 
lakhs worth of stones were to be 
pitched in a particular river known 
as Sittarg. Burma was then part of 
India and the railway was governed 
by our Railway Board. Hardly 2,500 
Rs. worth of stones were pitched, 
but a bill *for Rs. 5 lakhs was made 
at the cost of the country. Nobody 
knows whether that bridge has been 
washed away. Therefore, what I 
would like to point out is, wherever 
there is river protection work, make it 
incumbent on some person to be al
ways checking whether a particular 
thing has been done of not.

Mr. Speaker: Does the hon. Mem
ber suggest that after each bridge is 
complete}! the persons who were in 
charge of the construction should be 
watched and their conduct watched?
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Shri U. M. Trivedi: My suggestion 
is that the bridge inspection depart
ment must be a separate department 
directly under the Railway Board and 
the particular staff appointed for this 
purpose must always go and inspect 
the bridges, because bridges are the 
most dangerous spots on the railways.

Mr. Speaker: Supposing the engi
neer in charge of the construction of 
the bridge goes elsewhere. Does the 
hon. Member suggest that the engi- 
•neer must be traced wherever he is, 
if the bridge collapses?

Shri U. M. Trivedi; You know, Sir, 
how Mr. Hicks, the Chief Engineer of 
the Burma Railway was challenged by 
Mr. Gokal Singh and what happened 
ultimately. You know under the old 
law, when an Englishman was to be 
prosecuted on the complaint of an 
Indian, he would have a jury trial. 
So, a jury trial was ordered in the 
criminal sessions of the High Court of 
Rangoon. When this was going on, 
lots of money were paid and the 
man was made to nm away. The man 
could not be traced and the case had 
to be closed. Ultin^tely, Mr. Hicks 
somehow managed to get out of the 
affair. So, such things are happening. 
That is why our moral has not yet 
risen. The bureaucracy still remains 
unchanged. They want to enjoy life 
and there is absolutely no feeling for 
the country whatsoever. Therefore, it 
is up to you and up to the Minister 
to see that these people who want to 
live lavishly in that manner are not 
allowed to do so at the cost of the 
country. For example, when some 
officers travel in saloons, the linen is 
being sent from Ajmer to Bombay for 
being washed. Officers who dare not 
have; one towel a day in their houses 
use four towels a day and they send 
it to Bombay for washing from 
A îmer. when they are travelling in 
saloons; and, they manage to travel in 
saloons. All this is done at the ex
pense of the tax-payer. That is why 
the expenditure goes up. These are 
not small matters. They have got to
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be looked into— ĥow many servants 
are employed on accoimt of a single 
officer travelling in a saloon and so 
on. These are things which require 
to be looked into.

I will say a few words about De
mand No. 7. Mr. Vittal Rao raised the 
point of coal being sent by the sea- 
cum-rail route. I do not want to 
criticise that. But, I would like to 
point out that the expenditure of the 
railways has gone up, because they 
have not prevented the theft of coal 
at all. The theft of coal must be 
prevented. It runs into tons and tons. 
Not only the railway servants, but 
also the people who live nearby take 
away the railway coal and use it. 
Now, they say that the watch and 
ward staff has been increased. In my 
maiden speech in this House, I made 
an allegation about the watch and 
ward staff and even today I stand by 
it. Call it ‘protection force’ or by any 
other name. I say that the whole 
administration from the bottom has 
to be changed. The' police officers 
whom the railways recruit—the secu
rity police—are not very strict. 
During the struggle that this coimtry 
was making between 1942 and 1947, it 
is such people who have secured pro
motions under the British rule. You 
should replace them with better 
officers trained with a national idea. 
It is only then that stealing will dis
appear from the railways.

May I speak a few words on the 
Excess Demands also?

Mr. Speaker: I think the hon. Mem
ber has taken excess time.

Shri U. M. Trivedi: I will not take 
much time.

Shri Kamath: Three minutes.

Shri U. M. Trivedi: Mr. Kamath has
agreed to 3 minutes; but, I want your 
agreement.

You rememjDer last time when these 
Excess Demands were taken up, I 
brought it to your notice that as soon
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as the expenditure is incurred, the 
matter should be brought to the notice 
of the House and its approval taken. 
The Ministry must not take advant
age of the wording of article 115. In 
1949 this question came up before the 
Public Accounts Committee and the 
Committee felt that Government 
should not take such a long time in 
presenting their demands for excess 
expenditure incurred. These excess
demands relate to the year 1953-54. 
The year 1954-55 has gone; 1955-56 
has also fone.............

Mr. Speaker: I may say for the
information of the House that the 
Anditor-General and the Public
Accounts Committee have been
requested that they should first pick 
up these excess expenditures and re
port on them and not wait for their 
inclusion in the general report of the 
Committee.

Shri U. M. Trivedl: As recently as 
the 27th November 1956, the Public 
Accounts Committee in their Twenty- 
First Report said as follows:

'*In the 13th Session of the Lok 
Sabha (July to September 1956) 
when Government approached 
Parliament for regularising exces
ses relfiting to the year 1951-52, 
attentioi was drawn pointedly to 
the deUy and the consensus of 
opinion was that procedure 
should be devised for the ex- 
peditiois regularisation of such
excess<s so as to ensure that the 
time 1^ between the detection of 
the ex(Bsses and their regularisa
tion by Parliament is reduced to 
the inevitable minimum.” *

Under ^e provisions of article 115 
they majr come even after one hun
dred years. But that is not the in
tention of ar^cle 115. The spirit of 
article 115 anct the spirit of the whole 
scheme of money bills is that expen
diture must fir»t be voted and then 
incarred. The mere consciousness 
thfit they are in a thumping majority 
wjU not lead to the proper working

of democracy or parliamentary insti
tutions. Parliament being supreme 
must always be taken into confidence. 
If you do that you will get the amount 
in a graceful manner.

Mr. Speaker: We started at 1.50.
I propose calling the hon. Deputy 
Minister at 3:40. He may take about 
twenty minutes. The hon. Minister 
will be called last and I hope he will 
take about ten minutes.

Shri Ferose Gaadhi: So both the 
metre gauge and broad gauge 
Ministers will be answering the de  ̂
bate.

Mr. Speaker: Let us not dilate upon
the size of individuals.

Shri Kamath: Mr. i^ a k er, I shall 
be very brief and shall take less than 
the time allotted to me. I have cut 
motions No. 8 and 9 standing in my 
name. The first cut motion deals 
with details of additional compensa
tion regarding Mehboobnagar and 
Ariyalur railway accidents. From the 
foot-note to this Demand I find 
Government is providing Rfi. 19 lakhs 
more.

At the outset I hoi>e that the new 
Minister— n̂ew to this Ministry, we 
have known him for some year now 
will be more responsive to the criti
cism made in this House with regard 
to these two shocking accidents ^ t  
have taken place. 1 hope his attitude 
will not be so imsympathetic, at- 
trociously unsympathetic, as the 
Deputy Minister’s was when the dis
cussion on Jangaon-Raghunathpalli * 
accident was raised by my hon. friend 
Shri Ferore Gandhi. That attitude 
struck us as very unresponsive imd 
unsympathetic. I hope that the new 
Minister, the senior Minister will be 
more responsive and more sympa
thetic with regard to the accidents 
and more accessible to the employees 
outside, to those who have suffered 
in the accidents and to the general 
public at large outside the House.

I have received a letter from a 
rospo^ble person from Trichy, «
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Member of the District Board, Kuli- 
talai, Shri Govindan. From this it 
appears that at the spot of this 
Ariyalur accident a most inconceiv
able heartlessness on the part of the 
authorities was witnessed. This is a 
very brief letter and I would crave 
your indulgence to read relevant 
extracts from it.

Mr. Speaker: I would suggest (not 
for the present) that in future where 
an hon. Member gets any such letter 
he will kindly pass on a copy to the 
Minister so that he may verify the 
real facts of the situation.

Shri Kamath: I got this only this 
morning.

Shri T. B. Vittal Rao: This seems 
to have been sent to the Ministry and 
copy to us.

Mr. Speaker: In that case the
Ministry will know.

Shri Kamath: It is a very pathetic 
letter.

Mr. Speaker: He need not read the 
whole of that letter.

Shri Kamath: I will read only half 
a dozen lines.

Mr. R. Govindan, District Board 
Member, Kulitalai, who was an eye- 
wiVaess— ĥe was at the spot—says— 

“Women and children were 
caught amid thfe debris of the 
railway carriages. Instead of try
ing to remove these persons im
mediately, the authorities were 
more interested in restoring the 

 ̂ traLk. When the members of the 
public present at the scene of the 
accident went to extricate the 
injured, they were prevented 
from doing so.

I saw with my own eyes petrol 
being poured on the corpses in 
the female compartment and set 
fire to. At this sight relations of 
dead persons wept. “Please allow 
iis to look at the bodies. Let us 
at least know if our beloved ones 
died here”  they cried. The autho
rities heeded them not but burnt 
Ihe corpics."

Mr. Speaker: This is a very serious 
charge; I am sure special attention 
will be paid to it and a special 
enquiry made into it.

Shri Jagjivan Ram: If I may inter
vene at this stage, I would request 
that the letter which the hon. Mem
ber is reading may be given to me 
in original. I propose to have it 
enquired by the committee which is 
going into the matter. They are very 
serious allegations and should not be 
left unnoticed by us.

^hri *U. M. Trivedi: Unheard of! 
Shri Kamath: The last sentence is- 

“If the District Collector had 
ordered it, the carriages could 
have been removed in four hours 
time and many more persons 
saved. The work was done with a 
small body of labourers and so 
everything was delayed.”
This is a heart-rending and pathetic 

account. I am sure the Minister will 
see the matter through and bring to 
book those who were responsible for 
this atrocious thing.

I am given to understard also 
from another reliable source that at 
Ariyalur a Relief Committee has been 
organised by the District CoUector, or 
district authorities. In that relief 
committee only Congressmen whether 
M.L,As or M.Ps. or others have been 
taken. That is my informition. I 
hope it is wrong. But if it ii correct, 
I hope this committee will be expand
ed by including members of all 
opposition parties, so that tKe public 
at large and those who have suffered 
*may have confidence in the cpmmittee 
that has been set up.

Shri Jagjivan Ram: Is it ai official 
committee or a non-official Commit
tee? '

Shri Kamath: District Colleaor*s
Relief Committee. This is my in!or- 
mation. It may be enquired into. If 
it is so, I hope he will take necess^  
action to make it fully representati^^e 
of the people,
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How any officer could have made bold 
to launch a complaint passes my com
prehension really.

About the Mehboobnagar accident, 
the hon. Minister's predecessor Shri 
Lai Bahadur Shastri told us some 
time ago when a question was raised, 
that he had advised the local autho
rities, the State Government, to with
draw the prosecution that had been 
launched against the person who had 
pulled the* alarm chain with the 
definite object of warning the railway 
authorities that the bridge had been 
damaged. He pulled the chain, the 
train came to a stop, he was asked 
why he had done it and he said that 
the bridge was damaged, and the train 
should not proceed. He gave a warn
ing 24 hours earlier. For that, instead 
of thanking him for warning in time, 
they have prosecuted him. Any way, 
the Railway Minister said that he had 
advised the State Government to 
withdraw the prosecution. I would 
like to know whether it has been 
withdrawn. I met the person a fort
night ago. He said that no action had 
been taken and that the State Gov
ernment is adamant.

Mr. Speaker: For such an offence as 
pulling the chain, imless the railway 
authorities take an interest, do you 
mean to say that the State Govern
ment by itself takes it up?

Shri U. M. Trivedi: It has happened
in many places.

Mr. Speaker: When the discussion 
was going on with respect to that— 
the hon. Minister was not here—it was 
alleged that before the accident 
occurred, somebody got into the train 
and wanted to stop it saying that the 
bridge was damaged, and pulled the 
chain. Of course it was not stopped. 
All the same, that man is being pro
secuted. That is the evidence. Then, 
the hon. Minister's predecessor said 
that he will try to see that the case 
is withdrawn. I am really surprised 
how the State Government comes in 
to prosecute unless the railway autho
rities take it into their heads. The 
authorities have launched a prosecu
tion against the man who tried to pull 
the chain to save himself apart from 
others lest the tragedy should occur.

Shri U. M. Trlvedi: It is in the
hands of the Sub-Inspector o f police.

Mr. Speaker; The Sub-Inspector
does not come in unless the railway 
authorities take steps.

Shri V, M. Trivedi: That is the 
point. In one case, we never wanted 
a prosecution. The Sub-Inspector 
wanted a prosecution. The Sub-Ins
pector wanted it. He succeeded. The 
railway authorities are still trying not 
to prosecute.

Shri Alagesan: Speaking subject to
correction, I was here when the 
matter was raised and Shri Lai Baha
dur Shastri was replying the hon. 
Member or some other Member who 
raised this matter. He said that he 
had a talk with the person concern
ed axid that the chain was mot pulled 
on that day, but on the previous day.

A n  Hon.
hours.

M em ber: Naturally; 24

Shri Alagesan: It was not pulled on
the same day. The impression sought 
to be created is that this gentleman 
was travelling in the same train which 
met with the accident and he pulled 
the chain to warn the people about 
the bridge.........

Mr. Speaker: Does it mean 12 hours 
if it was immediately before mid
night?

Shri Alagesan: He said that it was 
on the previous day and not on that 
day.

Mr. Speaker: Technically the hon. 
Minister was right if it was at 11.50, 
before midnight and not at 12.5 after 
midnight. It is a matter whidi must 
be investigated.

Shri Alagesan: It was not like that. 
I cannot actually give the time. He
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Accidents Committee will be laid on 
the Table of the House very soon, be
fore this session comes to a close^

I^ tly , my cut motion No. 9 refers 
to departmental catering. In many 
centres,—there are several centres 
where departmental catering has been 
introduced—I am sorry to say that 
the service has deteriorated.

M r. Speaker: Is there any Supple
mentary Demand relating to catering?

Shrl Jag jivan  R am : There is.
Shrl K am ath : This question has 

been raised here so often. Then De
puty Minister spoke on that side. 
Shrimati Ammu Swaminadhan rnd 
Shri Feroze Gandhi were on the other 
side. I need not dilate upon this mat
ter. I have heard complaints in 
various centres that now that cater
ing has been departmentalised, the 
employees feel that they are govern
ment servants and nothing could be 
done against them even if they were 
slack or inefficient. I have seen some 
of them going about in not very clean 
clothes. The service is rather tardy. 
So far as I am concerned, I must 
frankly say that I got fairly good food 
almost every time. But, there was 
scope for improvement. I have heard 
my other friends, not M.P.S or 
M-L.A.S, complain about the deteriora
tion of food and deterioration in ser
vice. We were happy that private 
catering had been stopped But now 
there is lack of supervision. I hope 
they would tighten up the machinery 
for supervision over departmental 
catering and see that the travelling 
public who pay so handsomely to the 
national exchequer and the railways 
have no complaint against the food 
that is served and the service that 
they get.

Shrl Ram ehandtti E eddl (N e llo r « ) :
I have got very few remarks to m ake 
on this demand. I shall first deal with 
Demand No. 10 where provision is 
made for health aervices to the 
labour. I particularly ref«r «• tlie 
sentence here:

[Shri Alagesan.] 
said, when this was raised over and 
over again that this gentleman did 
not have anything to do with the train 
that met with the unfortunate dis
aster. It was the previous day that 
the chain was pulled- That is what 
he said. I have no personal know
ledge of it  He said that he met the 
person concerned and that it had 
nothing to do with the accident. Even 
so, he said that he would ask the 
State Government of Andhradesh to 
withdraw the prosecution. I do not 
know where the matter stands at 
present

Shri Kamath: If you will permit
me to say a word, the Railway Minis
ter made statements twice in this 
House.

Mr. Speaker: I will ask them to
look into it.

S M  Kamath: I would very strong
ly support the demand made by my
hon. friend Shri T. B. Vittal Rao for 
associating Members of Parliament as 
assessors in the judicial enquiry into 
the Ariyalur accident.

I shall only briefly refer to one 
other matter. After the very interest
ing and fruitful debate on the sub
ject of the Raghunathapalli accident 
raised by my friend Shri Feroze 
Gandhi, I overheard the Prime 
Minister talking animatedly—I would 
not use stronger words— t̂alking 
animatedly to the Deputy Minister, 
suggesting that the report of the 
Accidents Committee presided over by 
Shri Shahnawaz Khan, which went 
into the matter of the accidents, 
should be placed on the Table of the 
House. I was here, the Prime Minis
ter was talking to him there, almost 
snubbing him—I do not know.

Mr. Speaker: The hon. Member 
ought not to overhear such things.

Shri Kamath: All these mikes are 
here. It is not my fault. I hope the 
Prime Minister’s instructions will be 
carried out and the report of the
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*̂ The increase under Medical 
and Helth and Welfare services 
is mainly on the reservation of 
beds in sanatoria for Railway- 
men suffering from T.B.......  etc,”

I would like to enquire what amount 
!• spent per bed in the sanatoria 
where accommodation is reserved for 
these T.B. patients. Everybody 
knows that T.B. is a very bad disease. 
On account of modem methods of 
treatment, several T.B. patients are 
easily cured. In that view, I would 
also suggest that mass X-ray may be 
taken in the Railway administration 
so that the disease can be detected 
much more qui<*ly and easily 
otherwise. In this connection, I would 
enquire whether any part of the salary 
of these patients in railway service is 
withheld during the period of their 
stay in the sanatoria or whether they 
are given full pay and also whether 
the family numbers of these railway- 
men are also looked after in these 
sanatoria. I would like to invite the 
attention of the hon. Mmister to the 
very bad condition of the railway 
carriages, especially the so-called 
upper classes. I find that the very 
same old things which were probably 
started in the l&th century are still 
being continued. They are rickety 
and in several cases the equipment is 
found to be very much wanting. Fans 
do not work in certain cases, and leak
age goes on in the shower as well as 
in the roof as pointed out by my friend 
from Assam. In that way most of 
these carriages are in a very bad con
dition. Either you fcave to scrap them 
or improve them considerably. Ex
cept that there has been some little 
improvement m recent years in the 
upholstery, there is no other im
provement and we find frequently 
complaints being given to the travel
ling guards.

The air-conditioned compartments I 
am told are not running to their full 
capacity. More often they are run
ning empty. Probably the reason is 
that it is very costly and several 
people do not take to it  If there is 
a possibility of reducing the air-
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conditioned fare to at least 50 per 
cent, more than the first class, that 
would be inviting very many people 
and making it more useful than it is 
now found to be.

Shri D. C. Sliarma (Hoshiarpur): 
The debate on the Supplementary 
Demands for the railways has been 
overshadowed and perhaps rightly so 
by the major accidents that have 
happened. It has also been condition
ed by the grievances which persons 
feel with regard to their constituen
cies and with regard to the special 
interests that they have. But I be
lieve that there is a great deal of 
truth in this that the gackward areas 
of our country should receive proi>er 
attention at the hands of the Railway 
Board. It is these areas that have to 
be improved economically. I believe 
fifty per cent, of economics is trans
port and transport is almost hundred 
per cent, railways. People in India 
fountunately or unfortunately have 
come to equate transport with rail
ways.

I agree with this Demand but I 
would say that the Railway Ministry 
and the Railway Board have been 
excessively under fire on accoimt of 
these catastrophic accidents, but it is 
not right and proper that we should 
not give them their due. We should 
also try to appreciate the things at 
their just value. We should put the 
whole question in its proper perspec
tive. When I do that I think that the 
Railway Ministry has done well in 
appointing five additional Members on 
the Railway Board. I do not think 
this is an idea which has sprung out 
of the hat of the Railway Board or 
the Railway Ministry. They * have 
acted in conformity with the recom
mendations made by the Estimates 
Committee which is a committee elect
ed by our own House. It was said by 
the Estimates Committee that the posts 
of Directors should be upgraded to 
this level so that they could become 
additional Members of the Railway 
Board.
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[Shri D. C. Sharma.]
I am very glad that the Railway 
Ministry has shown responsiveness— 
about which we have been talking al
ways with relevance and irrelevance— 
to this demand of the Estimates Com
mittee.
15-35 hrs.

[M r . D eputy-S peaker in the Chair] 
Our • railways are a huge and 

mammoth organisation. Nobody can 
deny that. And if we want efficiency 
—and all of us want efficiency— I 
believe that the Railway Board which 
acts, if I could put it that way, as the 
brains trust of the Railway Ministry 
should be strengthened, so that pro
per functioning of the railways is 
achieved to the satisfaction not only 
of the Members of this House, but 
also of the members of the public.

The railways have innumerable pro
blems. There are problems connect
ed with engineering, civil and 
mechanical. There are problems 
connected with transportation. There 
are problems connected with the staff, 
their welfare, their promotions, and 
the upkeep of discipline among them. 
And there are problems which are 
connected with finance. All these are 
very big problems, and we know 
what a great part of our budget we 
devote to the Railway Ministry. I 
would therefore say that the Railway 
Ministry has done well in adding to 
the number of the Railway Board, 
and I hope that these additional Mem
bers will justify the expectations 
which are entertained of them by this 
House. I am sure that the efficiency 
of our railways will be heightened and 
improved by this step.

Of course, the only test of efficiency 
is not the number of accidents. Ac
cidents are unfortunate, catastrophic 
and tragic. There are other ways of 
judging the efficiency of our railways, 
or of any organisation. I hope when 
the total evaluation of the efficiency 
of the Railway Ministry or the Rail
way Board is undertaken, they wiU 
not be foxmd wanting.

I want to say a few words about 
divisionalisation about which people.

have been talking. The experience of 
one Member may differ from that of 
another Member. We belong to a 
very big country and sometimes con
ditions in one part of our coimtry 
are not the same as in another part 
of the country. Moreover, there are 
some persons who specialise in col
lecting grievsmces, and there are other 
persons who try to look at the bright 
side of the picture, who weigh the 
grievances against the performance 
and then come to a decision. If one 
were to look only at these things 
from the grievance point of view, I 
think the whole of this world will 
have to be scrapped and I believe the 
railways will have to be scrapped 
earlier than anything else. But that 
is not the point. The point is this, 
that this divisionalisation—I can talk 
from my experience and also on the 
basis of the reports which I have got 
not from the Members of railway staff 
but from the members of the public, 
and I happen to travel a lot as all 
Members of Parliament happen to 
travel a lot—has promoted efficiency 
and my only grouse against the Rail
way Board is this, that while they 
have introduced this system in some 
railways, they have not introduced it 
in other railways. That is to say, if 
I have a grouse—of course I do not 
want to be a man of grouses— ît is 
this, that they have taken so long to 
introduce this necessary, useful and 
much-needed reform. Why should 
they have taken so long? I would re
quest the Railway Ministry that this 
work should be done as expeditious
ly as possible. I think there are two 
railways where this has not been in
troduced so far, I hope that a lot of 
time will not be taken in introduc
ing this administrative reform.

I am glad, as my hon. friend Shri 
U. M. Trivedi has said, that the ques
tion of revision of the pay-scales of 
the assistant surgeons and clerks has 
been imdertaken. I am glad about 
it. But we hear complaints about the 
pay structure in the railways from 
beginning to end. It is not only the 
station masters who complain, but the 
conductors also complain, the railway
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guards complain, the booking clerks 
complain, and, in fact, everybody 
complains, and one does not under
stand why all these sections of the 
Railway Administration are so dis
contented. I would, therefore, say to 
the Minister who has taken charge of 
the rjiilways now, as I used to say to 
the Minister who held charge of the 

, railways till a few weeks ago, that 
something should be done to inquire 
into the pay-scales of the Railway 
Administration at all levels, so as to 
bring about a rationalised structure.
I take courage for saying so from* 
what the Finance Minister said yes
terday. He said that we have one 
scale of salary at the State level and 
quite another at the Central level, and 
he has not been feeling very happy 
about it. So, I say that the pay 
structure should be revised. It 
should be in proportion to the work 
done, it should be in proportion to 
the risks undertaken; it should be in 
proportion to the onerousness of 
duties which they have to perform. I 
would say that something should be 
done in this connection.

Mr. Depaty-Speak^: The hon.
Member’s time is up.

Shri Feroae Gandhi: The whistle 
has sounded.

Shrl D. C. Sharma: T^iere is one 
other point to which I would like to 
draw the attention of the Minister. 
At page 5 of the booklet which has 
been supplied, we find:

“The reduction under mainten
ance of rolling-stock is due main
ly to lower outturn from work
shops than anticipated, due to 
strikes etc., and fewer special re
pairs being undertaken and less 
expenditure on running repairs 
to stock than anticipated.”
These few phrases in this booklet 

make us very unhappy. I would like 
to know why these strikes took place, 
and why there has been lower output.

Axk Hon. Member: Ask the labour 
leaders.

Shri D. C. Sharma: These work
shops are the hands and arms of the 
Railway Ministry. If these workshops

do not give a good account of them
selves, I think the whole of the Rail
way Administration would be thrown 
out of gear. I would, therefore, say 
that some extra pain should be taken, 
some extra effort should be made to 
see that the maintenance* of roUing- 
stock etc. does not suffer. If we find 
that there are some workshops which 
could not function we must have ad
ditional workshops so that the quan
tum of work that is expected to be 
done in a year or during every six 
months may be completed, so as to 
secure the proper functioning of these 
workshops.

With these remarks, I supports the 
supplementary Demands for Grants,

SJui J. Ru Mehta (Jodhpur): I have 
just one point to make. I wish to 
refer to one of the questions which 
was touched upon beriefly by my hon. 
friend Shri U. M, Trivedi, namely the 
question of the integration of the ex
State railway oflaoers into the All- 
India services, which involves the 
question of their seniority, status and 
their entire future carrer. This ques
tion has already been hanging fire for 
the last five or years.

It took four years or more to decide 
the principles on which the seniority 
and the equating of the ex-State rail
way officers were to be determined. 
Originally, a formula was proposed 
which did flagrant and gross injustice 
to the €x-State railway officers, and 
the matter was agitated on the floor 
of this House as well as in the other 
House and also outside. After several 
committees, one after another, had 
gone into the question, making con
fusion worse confounded, the Railway 
Minister, Shri Lai Bhadur Shastri—let 
it be said to his credit—mtervened 
and at the last Budget Session, while 
making his Budget speech, announced a 
formula which was meant to give satis
faction to the aggrieved officers. As I 
have said, it took four or five years to 
announce this decision. I am here to 
say that even this decision did not do 
full justice to the ex-State officers. 
But we as well as the officers recon
ciled themselves to it on the assur
ance that whatever hardships remain-
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[Shri J. R. Mehta]
ed would be sympathetically con- 
■idered and every effort would be 
made to mitigate those hardships as 
early as possible.

I regret to say that even this limit
ed measure of relief and justice pro
mised to cx-State railway ofiRcers has 
not yet materialised. For instflno<»  ̂
one of the principles agreed upon was 
that 16-2/3 per cent, of the future 
vacancies in class I will be reserved 
for promotion from among the cx- 
State railway officers who had to be 
kept in clziss II for the time being for 
some special reason^. Nine months 
have elapsed since this formula was 
announced, and the life of the present 
Parliament is coming to an end, and 
yet it has nbt been possible to imple
ment the principles agreed upon. 
While the cases of the ex-State rail
way officers are hanging fire, promo
tions in the other sectors are going on 
to the obvious detriment and pre
judice of the ex-State railway officers. 
I shall not go further into the details, 
but I would say that the Railway 
Ministry and the Railway Board, if 
they are zealous to maintain their re
putation for efficiency and fair-play, 
as I am sure they are, should lose no 
time in implementing the orders to 
which I have referred.

I take this opportunity of making a 
special appeal to th^ Minister to look 
into this case. It is not without 
hesitation that I am bringing this 
matter to his notice so soon after his 
having taken over charge, but I think 
in a way it is as well that all the 
problems which are pending in his 
Ministry should be brought to his notice 
at the earliest moment. I also expect 
that the Railway Board will now pay 
special attention to implementing these 
orders as early as possible. Justice 
delayed is justice denied. As I have 
already submitted, whatever has b ^  
granted in this case is diluted justice. 
So, that is all the more the reason 
why any delay in implementing the 
orders should not be tolerated.

Sliri Vecraswamy (Mayuram— R̂e- 
aerved—Sch. Castes) : I entirely dis
agree with Shri U. M. Trivedi in re-
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gard to his observations about ttie 
Protection Force officers and staff of 
the railways. It was very unfair on 
his part to have condemned the Pro
tection Force merely on the ground 
that many of them had worked under 
the British regime, and, ther^ore, they 
were not straightforward; and he said 
that instead of calling it the Watch 
and Ward Department, he would call 
it the ‘Watch and Robbing Depart
ment’. It is very unfair on the part 
of a Member of Parliament to con
demn those i>eople who work day m

* and day out at the risk of their lives, 
for the protection of the lives of the 
railway passengers and railway pro
perties. I know very well that the 
watch and ward people who have now 
been designated as the Protection 
Force have been working very hard 
for the safety of railway passengers, 
their property *and also railway pro
perty. If anybody has misbehaved, if 
anybody has been responsible for 
theft of property, I would suggest not 
only dismissal of that person but also 
the inflicting of a severe pimishment 
like imprisonment on him.

It is really deplorable that every 
Ministry is coming to this House tor 
sanction of higher grants for expenses 
in connection with so many things, but 
not for money for giving increased 
salary to the low paid staff. All the 
increased sanction is for increasmg 
the salaries of the already fat-salaried 
staff, giving them allowances and so 
on. I would be very glad if at least 
the present Railway Minister would 
take up the question of the reviBion 
of the scales of i>ay of the low paid 
staff on the Indian railways, especial
lŷ  the Protection Force. It is n o  use 
to merely change the name of *Watch 
and Ward’ into ‘Security Force’ and 
from ‘Security Force' into ‘Protection 
Force’, without increasing their salary, 
without giving them proper training, 
without giving them proper equip
ment and without providing them 
with good living accommodation- Un
less these things are done, I do not 
think the force will feel enthusiastic 
and function as effectively as we ex
pect them to do. Therefore, I once
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Mr. Deputy-Speaker: The bell may 
be rung—^Now there is quorum. The 
hon. Minister may proceed.

again urge upon the Ministry and the 
Railway Board to see that the Protec
tion Force is strengthened, their scale 
of pay increased and their standard 
of living improved.

As regards railway accidents, I 
would say without any hesitation 
whatsoever that lack of a permanent 
arrangement for proper protection of 
railway tracks and railway bridges is 
the real cause for such tragic accidents 
which we have witnessed in the past 
two years. Since the first accident 
took place in Hyderabad, the Railway 
Board and the Ministries should have 
acted wisely; they should have made 
some permanent arrangement for pat
rolling the line and bridges. In that, 
they have failed. I do not mean to 
say that they were careless, but they 
did not act wisely afterwards. Here
after, we do hope that there would be 
a permanent arrangement for proper 
protection of the lines and bridges and 
proper repairs to them.

The patrol men are covering a 
distance of 6 miles. If one man is 
given 6 miles a day, how can he be 
expected to properly watch the line 
and bridges? It is my view that the 
distance per man should not exceed
2 miles or at the most 3 miles. There 
should always be constant patrolling 
of the Unes and bridges, without 
break.

I would also suggest that the griev
ances of the railway staff should be 
attended to by the Railway Board with 
some amount of sympathy and con
descension. Without that, they can
not be expected to work very hard. I 
hope these words of mine would be 
considered in a spirit of sympathy for 
the people who work hard and who 
protect the lives of the travelling 
pubifc in this country.

Mr. Deputy-Speaker: The hon.
Minister.

Shri Pmmoose (Alleppey): On a
point of order. Let there be quorum 
at least to listen to the valuable reply 
of the hon. Minister. .

Shri Ala«resan: I shall first take up 
the question of the expansion of the 
Railway Board. It is not as if this 
is sprung as a surprise on the Housft. 
^ i s  question was debated before and 
it was almost the imaiiioQous opinuMi 
of this House that the workload o d  
the railway organisation as a whole 
and also on the top executive of the 
organisation having increased, there 
was need for strengthening the orea- 
nisation at all levels. In accordance 
with that wish expressed by the 
House, these steps have been taken. 
Not only that. That Estimates Com
mittee of this House have also gone 
into this question very thoroughly and 
examined all the pros and cons. Thev 
also felt— ĵust as the House felt and 
the Railway Ministry felt—that there 
was need for strengthening the orga
nisation at all levels including tne 
Railway Board level. They have said 
so in so many words in their report. 
I do not want to read that portion of 
the report, but they have said that the 
full members of the Board should 
have more time for policy making, for 
going round on in ^ t io n  etc. and 
they should be relieved from day to 
day administration and co-ordination 
work of the various railways to a 
consideriable extent. It was with a 
view to relieve the full members of 
the Board and also to provide for the 
efiflcient carrying out of the numerous 
schemes connected with the Second 
Plan that these posts have been 
created.

The House knows that the size of 
the Second Plan with regard to rail
ways is in terms of money, of the 
order of Rs. 1,125 crores. This is 
easily three times the size of the First 
Plan provision for railways. Various 
things and various schemes have to be 
put into execution.

Take the question of workshop 
expansion. We want to provide for 
greater repair facilities. The quan
tum of repair work has increased 
considerably. Not only have the
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•n intermediate tier is being created. 
It should not be a sort of a fifth wheel 
in the coach but should function in
dependently and also cutting red-tape. 
So, specific portfoUos have been allot
ted to these additional members. In 
many cases, they will submit cases 
for decision directly to the Minister. 
They need not be routed through the 
respective member:, of the Board. 
They will also sit in the Board when 
subject relating to their branches 
come up for discussion. There is one 
member who is in charge of all surveys 
and constructions of all the major 
works in connection with the Second 
Five Year Plan. He is called Addi
tional Member works. So also, Addi
tional Member, mechanical, is in 
charge of the training of staff of the 
mechanical department, the remodel
ling and expansion of workshops, the 
creation of production imits etc. An 
additional Member has been created 
for the purpose of looking after com
mercial work. An additional Member 
will be in charge of accounts, with 
particular emphasis on accounts in 
respect of work for the Second Five 
Year Plan. We have got an additional 
Member, Staff, who is in diarge of 
recruitment, traninig etc.—gazetted 
as well as non-gazetted. He will also 
attend to representations arising out 
of appointments, promotions etc.

[Shri Alagesan.J 
existing workshops to be expanded, 
but new imits have to be established! 
This will require the attention of a 
full Member of the Board; so also 
otoer works. For instance, the ques
tion of training facilities was raised. 
Shri Anthony referred to the exist
ence or rather the non-existence of 
training facilities for the loco staff. 
I may inform him that it has been 
decided to have special staff in the 
sheds to provide these training facili
ties, apart from the various central 
institutions which provide training to 
bM categories of staff including the 
loco staff. The question of providing 
training facilities, the refresher 
courses etc. is so huge in magnitude 
that it wiU require the attention of 
a member of the Executive.
16 hrs.

So, it will be realised, not only witii
regard to operation, but with regard to 
maintenance, with regard to the crea
tion of workshop facilities, with regard 
to the improving of signalling— thig is 
also a very important question to 
which Shri Vittal Rao referred—etc., 
the quantum of work that has to be 
turned out by the Railway Board has 
increased very much. To relieve the 
fuU members of the Board and also to 
take charge of these particular Port
folios, these additional posts have 
been created. •

Hon. Members wanted to know what 
remuneration is being paid. The 
Elstimates Committee went into this 
question. They felt that when an 
intermediate tier is created, the occu
pants of those posts should be such 
as to command the General Managers 
and they should not be below the rank 
of General Managers. So, the addi
tional members that have been 
treated will hold the rank of General 
Managers and draw the remune
ration that goes with it. This was 
also a specific recommendation of the 
Estimates Committee.

Some hon. Members wanted to know 
what actually is the dork done l̂ y or 
allotted to these additional members. 
We were very particular that when

So, these 5 additional Members have 
been allotted specific work and redun
dance of work has been avoided and 
red-tape has been cut. They function 
for all practial purposes as indepen
dent Members of the Railway Board, 
though they are not actually full 
Members of the Railway Board. As 
has been given in the Memorandum 
that has been circulated to Members, 
the cost will be Rs, 2 lakhs for these 
officers this year and it may be more 
for the next year.

Since my time is short and hon. 
Members have made so many points, 
I do not think I shall be able to cover 
all of them in the short time that has 
been allotted to me. But, I shall try 
to touch as many point as possible. I 
can also assure hon. Members that the
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other points they have made will be 
taken due note of and action taken on 
those points.

Shri Vittal Rao raised the question 
of taking into account the remaining 
half of the dearness allowance that 
has not been added to the pay for 
purposes of provident fund, gratuity 
etc. This is not a question which 
affects the Railways alone. This is a 
question which affects the entire Gov
ernment of India, and all the depart
ments of the Government of India. 
The hon. Member very well knows 
that a committee presided over by a 
Member of this House went into this 
question in the year, 1952, and they, 
after considering all the various points, 
came to the conclusion that for the 
purposes of the calculation of provi
dent fund, gratuity etc. half the pre
sent dearness allowance should be 
added to the pay and they said that 
the other half should continue to be 
paid as mere dearness allowance. 
After this report was submitted, Gov
ernment took a decision on this report 
by accepting the recommendations of 
the committee in toto. Just as other 
departments have given effect to it, 
the Railways have also given effect to 
it. Now, to plead that the Railways 
alone should go ahead and take the 

' other half of dearness allowance also 
for this purpose, I do not think, is 
fair. If the question requires con
sideration, it requires consideration 
at all government levels and not at 
the Railway level alone. Only this 
much I would like to say on the point 
placed before the House by Shri 
Vittal Rao.

Then my hon. friend, Shri Kamath 
referred to departmental catering. I 
think he is a great champion 6f  de
partmental catering. He has been 
supporting the introduction and ex
pansion of departmental catering 
(Interruption) .That does not mean 
that the standard of service should 
not be taken care of. In fact, this 
decision to introduce departmental 
catering on railways, which did not 
have this system, was taken with a 
\rlew to pull up the standards of 
lervice of the private contractors
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which was not at all satisfactory tJid 
which was the cause of complaint of 
hon. Members in this House as well 
as in the other House.

Shri Kamath: But, j)ersonally I have 
no serious complaint to make.

Shri Alagesan: So, I am ^ d  that
he has got good food. I gdi the in
formation that he did not and !  was so 
very sorry for it. The hon. Member 
was unhappy with some bad coffee 
that was given to him and he had to 
pull the chain and stop the train for 
about half an hour.

Shri Kamath; That was only once, 
but not half an hour.

Mr. Depoty-Speaker: That was the 
fault of the bad coffee and not of the 
hon. Member. •

Shri Alagesan: I have no objection 
and I know hon. Members of this 
House enjoyj;>rivileges. But, I should 
Uke to submit to you that if every
body in the train took it into his head 
to pull the chain and stop the train 
if he gets bad coffee or something bad 
to eat, then  ̂ the effect on the operation 
of our trains as a whole will be disas
trous. The hp4 Member Shri Kamath 
has to be atto^ed to specially, and I 
was told he was not attended to.

Shri Kamath: I do not want any 
special favour. I do not like this tone 
and attitude of the Minister, and I 
think the new Minister will instil the 
proper spirit in him.

Mr. Dcputy-Speaker: No remonstr
ances or other things. I would have 
certainly agreed with the hon. Mem
ber and done something for him if he 
had not taken into his own hands and 
redressed himself.

Shri Kamath: I expected you to do 
something.

Mr. Depwty-Spcaker: If the hon. 
Member had not done it himself, I 
would have done it. But now he has 
not left me any choice.

Shri Alagesan: I should like to say 
that it is not a question of liking or
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[Shri Alagesan] 
not liking what I say. I t o  not mak
ing any remarks when the hon. 
Member speaks though I may not like 
a particular phrase which the hon. 
Member uses.

The JmulMr. Depnty-Speaker:
Minister may proceed,

Shri Kamath: On a point of oraer, 
Sir. How could you tolerate— ŷou 
are so wise, Sir,— ĥow could you 
tolerate expressions like, ‘Shri Kamath 
wants special privileges and all that*?
I do not claim any special privileges.

Shri Jairjivan Ram: What is the 
point of order?

Sbri Kamath: I do not want any 
special privileges. I only want the 
privileges enjoyed by my other col
leagues, by other members of the 
public, those to which they are en
titled. I spurn your attention.

Mr. Depaty-Speaker: Order, order. 
That was not intended, it was not in
tended that Shri Kamath wanted any 
special privileges. That was never 
meant. It was not meant so far as I 
could follow. What was meant by 
the Minister was that he would like 
to attend to Shri Kamath specially.

Shri Kamath: I do not want it. I 
will spurn such attention.

Mr. Depaty-Speaker: Order, order. 
Now that it has been spumt, the 
Minister would not make that offer, 
and therefore there is no dispute now. 
Why bother about it? It should be 
left here, and let us proceed now 
further.

Shri Bha«rwat Xha Azad: Is it a fact 
that the chain was pulled for a cup 
of coffee?

Shri Kamath: If you give me time, 
I will explain that.

Mr. Depaty-Speaker: We cannot
enter into this as to whether it was a 
lawful excuse for any hon. Member to 
pull the chain till he gets his coffee 
and that would be for the courts to 
decide not for us. We have passed the 
Jaw and it is for the courts to inter
pret it.
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Shri Alagesan: I would say only one 

thing regarding departmental cater
ing, namely, that we will take proper 
steps to see that proper standard of 
service is maintained by the depart
mental catering. The suggestions and 
co-operation of hon. Members will be 
welcome in this connection.

I want him to be

While on Shri Kamath’s points, 1 
would like to tell him specially___

Blr. Depaty-Speaker: Shri Kamath 
is very sensitive. He wants to be a 
true democrat and that he should not 
be given special consideration, but he 
wants equal consideration (Interrup
tion).

Shri Kamath:
more sensible.

Mr. Depaty-Speaker: The hon.
Member without any justification is 
continuing in that very strain, and 
that is not fair.

Shri V^ayadhan (Quilon cum
Mavelikkara—^Reserved-Sch. Castes): 
He pulled the chain as a representa
tive of the people!

Mr. Depaty-Speaker: Now the chain 
should not he pulled again and again.

Shri Alaipesan: Let me refer to the, 
divisionalisation scheme that has been 
referred to by hon. Members. Shri 
Sharma pleaded that the divisionali
sation scheme should be introduced as 
early as possible after the decision 
was taken to introduce it on Railways 
on which it did not exist. I should 
like to say that it has been introduc
ed faiirly quickly, taking into account 
the other factors that went into the 
situation. While we want to re
organise the Railways which do not 
hav^the divisional system, several 
matters wilh regard to transfer of 

. staff, providing quarters for staff, etc. 
have to be taken into consideration, 
and we have also to see that while 
making such transfers, as little dis
location and inconvenience is caused 
to the members of staff. Takhig all 
these into consideration, I should like 
to say that this divisionalisation 
scheme has been brought about on
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the Central Railway, on the Southern 
Railway and on the Western Railway 
fairly quickly and they have started 
working under this scheme. There 
may be teething trouble because it has 
just begun, and they will learn as they 
proceed and try to settle down to effi
cient working.

It is also proposed to introduce the 
divisional system on the North 
Eastern Railway. The proposals 
have been finalised and may be given 
effect to some time in the month of 
August next year.

Shri Ramachandra Reddi referred 
to the question of reserving beds for 
^atients in the T.B. sanatoria and 
wanted to know the cost per patient. 
The cost varies from institutipn to 
institution, and I may say that it is 
roughly Rs. 2,000 per bed. He also 
wanted to know whether the pay of 
the patient concerned is withheld dur
ing the period of trf^atment. Naturally, 
the employee concerned takes leave 
and gets the pay that will be due to 
him as per the leave that is due to 
him, etc. But I may tell the hon. 
Member that in special cases where 
the circumstances required it, special 

' assistance is being given from the , 
Staff Benefit Fund.

The question of air-conditioned 
train has been raised by Shri H. N. 
Mukerjee. He said that the third 
class carriages went almost empty. I 
also had occasion to travel in those 
trains and I foimd that about 50 per 
cent of the seats were occupied. Per
haps on other days it was less than 
50 per cent.

Shri Feroze Gandhi: It is not really 
third class; the fare that has to be paid 
is almost second class.

Shri Alasesan: I have had occasion 
to reply to that (Interruption). The 
berths have all cushioned seats, with 
reclinable chairs, and the whole thing 
is air-conditioned. The only extra 
charge that the third class traveller 
has to pay is a surcharge of 4  pies

per mile. I should like to say that 
this is perhaps the greatest amenity 
available at the cheapest cost. In 
fact, if the full cost is to be recovered, 
the surchsirge should have been much 
more. In consideration of the fact 
‘hat the surcharge pltLS the third class 
fare should not exceed the present 
second class fare, the surcharge was 
fixed at the present level. So, the 
third class fare plus the surcharge of 
4 pies per mile comes to a little less 
than the present second class fare, but 
I hope this fatality will be availed of 
more and more by the third class 
travellers. Ordinarily I find that a 
large number of people who are mak
ing use of this acconmiodation are 
people who used to travel normally 
first or second, but there are also some 
who normally travel third who are 
making use of this amenity, and in 
course of time, as the facilities and 
amenities get known more and more,
I hope that those who ordinarily 
travel third will try to make use of 
these facilities.

Shri Feroze Gandhi: Who will pay 
the excess fare?

Shri Ala^esan: There is the ques*
tion of new J^es and attending to 
backward areas, which was raised by 
my friend, Shri Azad. We are really 
anxious that all the backward areas 
should be developed. This question 
was fully discussed on the fioor of the 
House. Because the original Railway 
Plan, which stood at Rs. 1480 crores, 
had to be cut down to its present level, 
namely, Rs. 1125 crores, our original 
proposal to have 3,000 miles of new 
railway line cannot be given effect 
to, and only about 800 to 850 miles of 
new line construction can be imder- 
taken in the Second Plan, and that 
too with reference to projects that are 
envisaged in the Plan. It is a very 
unfortunate thing, but we have to put 
up with hard realities and facts, and 
wait perhaps a little more before we 
can extend the railway line to areas 
which at present remain imserved.

My hon. friend raised the question 
of the employees of Wheeler and
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[Shxl Alagesan.]
Company, and the Speaker, who was 
then in the Chair, mentioned then 
that it is a matter between the 
employees and the firm concerned. 
But I can tell the hon Member that 
we can bring It to the notice of the 
irm  and try to rectify any defects 
that may be found in the relationships 
between the employees and them
selves.

The question of the excess demands 
being placed before the House after 
a good deal of delay was raised. It was 
raised on a previous occasion also. I 
do not want to go into it  but as far 
=is the Ministry is concerned, after the 
appropriation accounts were settled, 
cfter the Public Accounts Committee 
went into them and madf  ̂ its recom
mendations that the excess grants 
should be placed before the House 
under article 115 of the Constitution, 
we took the earliest opportunity to 
place the excess demands before the 
House. That was done in the last
session. Now it has come up. The
Speaker has made suggestioin that
the Public Accounts Committee and
the Comptroller and Auditor-General 
should pay prior attention to these 
excess Demands and should have 
them looked into early enough so 
that the House gets seized of the 
matter at as early a date as possible. 
That is being considered by the Gov
ernment as a whole, and the Railways 
will very willingly fall in line with 
any procedure that may be devised in 
this regard.

Shri Vittal Rao raised the question 
of writing off of Rs. 41 lakhs with 
reference to a particular colliery. This 
colliery was started, I think, in the 
year 1923-24, and as the production 
was low, it was expected that it will 
produce about four lakh tons of coal, 
but the production was only about a 
lakh tons, it was decided to develop 
a new seam and a very deep shaft was 
driven. That cost a good deal of 
money. But it proved a failure. There 
were gases and it was not possible 
for people to work there. It was, 
therefore, decided to close it in the 
year 1936. From that year onwards

this remained with the Railways and 
they were working on the surface. 
This amount was not written off in the 
year when it was decided to close the 
deep shaft. When the question of 
transferring the colliery from the Rail
ways to the Production Ministry was 
raised two years back, the Comptroller 
and Auditor-General said that this 
should be written back into the reve
nue and the Railways should bear the 
loss. So this was written off but 
this thing happened in the year 1936. 
That is why this has found a place in 
the Excess Demands and this has 
come in that form.

Sir, I do not want to take more time 
of the House.

Shrl Jaf jtvan Ram: Sir, the House 
is aware tb'it the responsibility of the 
Railway Mmistry was entrusted to 
me under extraordinary circumstances. 
The House is also aware of the cir
cumstances which led to the resigna
tion of my predecessor. It is a diffi
cult situation under which I have 
taken the responsibility, and I hope 
the co-operation and good wishes of 
the House will be with me in this 
new assignment.

My predecessor did a lot for the 
improvement of the efficiency of the 
Railways. I shall try to maintain the 
level in that respect.

Coming to the debate, most of the 
points have been met by the Deputy 
Minister. I was thinking to take 
notice of my hon. friend Shri Kamqth 
first. But I feel a little apprehensive 
whether he will not start resenting 
if I tried to look at him.

Shri Kamath: Why should I? You 
are different from the Deputy Minis
ter. Your attitude has been quite 
different always. I like vou Vf*ry 
much.

Mr. Deputy-Speaker: Whatever is to 
be done, that should be done accord
ing to the Rules of Procedure and 
Conduct of Business of the House. If 
one Member wants to put in sense into 
the head of another, that should also
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be done in the head of the Chair. Let 
it be first put into the head of the 
Chair and then, if the Chair wants it 
will retain it or, if it wants that this 
commodity should be passed on to 
others, that will be done. That must 
be borne in mind.

Shri Kamath: You mis-heard me. I 
did not refer to any sense at all just 
now.

Mr. Deputy-Speaker: I did not
mis-hear the hon. Member.

Shri Jagjivan Bam: So I will not 
refer to that episode. But at that time 
I was a little perplexed as to which 
side to direct the sense, this side or 
that side.

Mr. Depaty-Speaker: It is only one 
side to which one Member can direct 
sense and that is the Chair

Shri Jagjivan Ram: I will not have 
that adaucity, and especiaQy when it 
is afternoon.

My friend’s grievance was about the 
departmental catering. T do not know 
much about catering, but I will assi'xe 
him that I shall look into ^he matter 
and see how far we can departmenta
lise catering, and how far we can leave 
it in the hands of private contractors.

Shri Kamath: That is excellent.

Shri Jagjivan Bam: And, wherever 
we will have deparun'diital cat-iing, 
earnest endeavours shall be ma^e to 
see—of course, it will be very difficult 
to cater to the tastes of all the patrons 
of the Railways— t̂hat a reasonable 
standard in catering is maintained.

There had been serious accidents in 
the recent past, and anybody will be 
sorry for that. Shri Frank Anthony 
presented a very dismal and ilrtr?ry 
picture of the condition of the U-iil- 
ways. If what he sâ d wer-e tahria to 
be as he depicted, I am afraid, per
haps, the Railways will not run for a 
day. But I make bold to say that the 
condition is not so bad as he has 
tried to depict before the House. -All

the same. Sir, I shall assure him and 
the House that I will see what changes 
or modifications are required in the 
administrative mechanism to have 
better supervision of the tracks and 
better maintenance of the engines.

There is no denying the fact that 
due to large-scale expansion on the 
railways and because the expansion or 
addition to the staff is not commen
surate qualitatively to the expansion 
of the railways, the work on supervi
sion might have suffered. I shall tjy 
to see how best we can tighten up 
and see that supervision is properly 
maintained. I am thinking also to 
establish some machinery for a better 
inspection of the major bridges. I 
have also been thinking whether we 

have some scheme for the rains 
and floods.

Shri Anthony has also raised certain 
questions about the staff. I will not 
give answer to each one of them; I 
shall only assure him that I shall ask 
the Railway Board to look into these 
matters.

He has also raised the question of 
pension schemes for the railway 
employees. I have myself been think
ing, even before I took over this res
ponsibility, why there should be no 
pension schemes on the Railways. Of 
course, it will have to be optional for 
the existing employees. We may con
sider to have only pension schemes for 
the new entrants, but the present 
employees may be given option either 
to choose the provident fund scheme 
or the pension scheme. And, I will 
see that some sort of pension scheme 
is introduced at the earliest possible 
opportunity.

I have no idea to take note of Shri 
Trivedi but for the fact that he made 
jertain very sweeping remarks ques
tioning the patriotism and honesty ol 
the railway workers. We have a 
very large system of railways in this 
country. The efficiency and safety of 
the Indian Railways compare verv 
favourably with any system of rail
ways in the world. I shall make bold
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[Shri Jagjivan Ram]
to say it. I have the statistics of 
afficiency and accidents in some of the 
most developed countries of the world 
and comparing the figure., I find that 
the railway system in India can be 
proud of its achievements both in 
respect of efficiency and safety  ̂ Such 
being the record of the railways, to 
make a sweeping remark that the 
staff and the officers are not fired 
with patriotic feelings or that they 
are a lot of dishonest people is, to use 
a very mild expression, too unchari
table to expect of a Member holding 
a seat in this august House. I shall 
leave it at that.

I have mentioned about the railway 
accidents. Nobody will be more sorry 
than those who are in charge of run
ning the railways—the Railway BoarSf 
or the Minister or the Deputy Minister 
—and to say that anybody is atro
ciously unsympathetic towards the 
valuable lives that are lost in these 
unfortunate accidents is again far from 
being charitable. If my hon. friend, 
Shri Kamath, will again ponder over 
the words that he had used in some 
heated moment, perhaps he will him
self realise that those words were not 
justified.

Shn KamaUi: If the facts are dis
proved.

Mr. Depnty-Speaker: They do not 
seem to be proved one way or the 
other.

Shri Jagjivan Ram: Shri Anthony
also raised a point about the exten
sions granted to superannuated 
employees and officers. We are short 
of technical staff not only in the 
railways, but all over the country. So, 
we have to, as far as we can, utilise 
the service-; of the technical personnel 
on the railways. I shall look into the 
matter. I personally agree with him 
that it is always better to avoid 
heart-burning of those people who 
have been expecting some promotions. 
I shall look into that matter.

My friend, Shri Trivedi—again he 
is not in his seat—made some remarks

which were rather imcalled for con
cerning the Defence Minister. I do 
not know what material he has in his 
possession to substantiate the allegar- 
tions that he made against the Defence 
Minister. I shall not leave that un
challenged. Of course, I will look into 
this matter, whether Ratlam on its 
own merit deserves to be a divisionsd 
headquarters or not. To make those 
allegations on the basis, I presume, of 
hearsay, is again not justified from an 
hon. Member of this House.

Mention has been made of the re
port of Accidents Enquiry Committee 
known as the Shahnawaz Committee. 
I shall see that a copy of it is laid on 
the Table and also in the library.

Shri Feroze Gandhi: Tomorrow?
Shri Jagjivan Ram: If copies are

available, I shall see that they are 
placed in the library.

My friend, Shri Bhagwat Jha Azad, 
drew attention to tne backward a re^  
not because he comes from a backward 
area, but in national interest. It is 
necessary that lines should be opened 
in as many of the backward areas as 
possible, but it all depends upon the 
availability of funds with the railways, 
mcidentally, he asked what would 
be the position of the transport facili
ties during the course of the second 
Five Year Plan and whether the 
Railway Board has made any assess
ment of its requirements. The Rail
way Board has. We require more 
funds in order to complete the targets 
that we have laid down, because the 
prices and the rates of contract have 
gone up. So, additional money is 
required for that. Again, additional 
money will bs required for providing 
lacilities for the movement of traffic 
in larger dimensions. I do not know 
how far the Railway Ministry will be 
fortunate enough to get the money 
required for that. Everything will 
depend upon the availability of funds 
and the availability of foreign ex
change. We are ourselves anxious to 
open lines in backward areas, but 
ever3Tthing depends upon the availa
bility of funds.
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1 have already exceeded the time 
and I shall conclude now.
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D e m a n d  No. 4— O r di na hy W o r k i n g  
Expe ns es— Administration .

Mr. Deputy-Speaker: I am putting 
the cut motions to the House. Shall 
1 put all the cut motions together? 
Several Hon. Members: Yes.

All the cut motion were negatived.
Mr. Deputy-Speaker: The question

is:
“That the respective supple

mentary simis not exceeding the 
amounts shown in the third 
column of the Order Paper be 
granted to the President to defray 
the charges which will come in 
course of payment during, the 
year ending the 31st day of 
March, 1957, in respect of the 
following Demands entered in 
the second column thereof:
Demands Nos. 1, 4, 5, 7, 9 and 10.”

The motion was adopted.

Mr. Depaty-Speaker: I will not put 
the Demands for Excess Grants. The 
question is:

“That the respective Excess 
sums not exceeding the amount 
shown in the third column of the 
Order Paper be granted to the 
President to make good the 
amounts spent during the year 
ended the 31st day of March,
1954, in respect of corresponding 
heads of Demands entered in the 
second column thereof:
Demands Nos. 4, 5, 6, 7, 8, 9 and

1 0 .”

The Tnotion was adopted.

[The Demands for supplementary 
Grants which were adopted by Lok 
Sabha are reproduced below.— Êd.]

D e m a n d  N o . 1— ^Ra i l w a y  B o a r d .

“That a supplementary sum not 
exceeding Rs. 8,66,000 be granted , 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1957, 
in respect of ‘Railway Board’.”

“That a supplementary sum not 
exceeding Rs. 50,83,000 be grant
ed to the President to defray the 
charges which will come in course 
of pajonent during the year end- 
mg the Slst day of March, 1957, 
in respect of ‘Ordinary Working 
Expenses—Administration’.”
D e m a n d  N o . 5—O r d i n a r y  W o r k i n c  

E x p e n s e s — R e p a i r s  a n d  M a i n t e 
n a n c e .

“That a supplementary sum not 
exceeding Rs. 1,90,00,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1957, in respect of ‘Ordi
nary Working Expenses—^Repairs 
and Maintenance’.”

D e m a n d  N o . 7— O r d i n a r y  W o r k i n g  
E x p e n s e s — O p e r a t i o n  (F u e l ).

“That a supplementary sum not 
exceeding Rs. 3,20,73,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1957, in respect of *Ordi- 
nary Working Expenses—Opera
tion (Fuel)*.**

D e m a n d  N o . 9— O r d i n a r y  W o r k i n g  
E x p e n s e s — ^Mi s c e l l a n e o u s  E x -

“That a supplementary sum not 
exceeding Rs. 1,37,78,000 be grant
ed to the President to defray the 
charges which will come in 
course of payment during the 
year aiding the 31st day of 
March, 1957, m respect of ‘Ordi
nary Working Expenses—^Miscel
laneous Expenses’.” '
D e m a n d  No. 10—O r d i n a r y  W o r k 

i n g  E x p e n s e s — L a b o u r  W e l f a r e .

“That a supplementary sum not 
exceeding Rs. 38,00,000 be grant
ed to tke President to defray the 
charges which will come in
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[Mr. Deputy Speaker] 
course of payment during the 
the year ending the 31st day of 
March, 1957, in respect of ‘Ordi
nary Working Expenses—^Labour 
Welfare’.”
[The Demands for Excess Grants 

tphich were adopted by Lok Sahha 
are reproduced below.—Ed.]

D e m a n d  No. 4— R e v e n u e — W o r k 
i n g  E x p e n s e s — ^Ad m i n i s t b a t i o n  

**That a sum of Rs. 48,31,263 be 
granted to the Presid^jnt to make 
good an excess on the grant in 
respect of *Revenue—Working
Expenses—Administration* for
the year ended the 31st day of 
March. 1954.”
D e m a n d  No. 5— R e v e n u e — W o h d n c  

E x p e n s e s  R e p a i r s  a n d  M a i n t e 
n a n c e

'"That a sum of Rs. 74,17,619 be 
gnoited to the President to make 
good an excess on the grant in 
respect of *Revenue—W  orking
Expenses—^Repairs and Mainten
ance* for the year end&d ^ e  81st 
day of March, 1954.*’
D e m a n d  No. 6—R e v e n u e — W o r k 

i n g  E x p e n s e s — O p e r a t i n c  S t a f f  
**That a sum of Rs. 46,68,199, 

be granted to the President to 
make good an excess on the 
grant in respect jod ‘Revenue- 
Working Expenses—Operating
stafiT for the year ended the 31st 
day of March, 1954.”
D e m a n d  No. 7—^Re v e n u e —^Wo r k i n g  

E x p e n s e s — O p e r a t i o n  (F u e l ) .
“That a sum of Rs. 78,47,491, 

be granted to the President to 
make good an excess on the grant 
in respect of Hevenue—Working 
B w n ses—Operation (Fuel) *for 
the year ended the 31st day of
March, 19§4.”
D e m a n d  No. 8— R̂e v e n u e —^Wo i u k i n g 

E x p e n s e s — O p e r a t i o n  o t h e r  t h a n  
S T i ^  A N D  F u e l .

“That a sum of Rs, 21,59,686, 
be granted to the President to
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make good an excess on the g r ^ t  
in respect of *Revenue— W o r k i n g  
Expenses— Operation other than 
Staff a n d  Fuel’ for the year en de d  
the 31st da y  of March, 1954.”

D e m a n d  No. 9—R e v e n u e — W o r k

i n g  E x p e n s e s — M i s c e l l a n e o u s

E x p e n s e s ,

“That a sum of Rs. 16,56,427 be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue—Working
Expenses—^Miscellaneous Expen
ses* for the year ended the 31st 
day of March, 1954.”
D e m a n d  No. 10—R e v e n u e — P a y 

m e n t s  TO In d i a n  S t a t e s  a n d

COMPANIBS-

“That a sum of Rs. 66,236, be 
granted to the President to make 
good an excess on the grant in 
respect of ‘Revenue Payment to 
Indian States and Companies.’ for 
the year ended the 31st day 
March, 1954.”

a p p r o p r ia t io n  (RAILWAYS) 
No. 6 BILL.*

The Deputy Minister of EaUwaj* 
aod Transport (Shri Alagesan): I
be g to m o v e  for leave to mt ro du ce 
a Bill to provide for the authorisation 
of appropriation of m o n e y s  out of the 
Consolidated Fund of India to m e e t  
the a m o u n t s  spent on certain services 
for the purposes of Railways during 
the financial year e n de d on the 3ist 
day of March, 1954, in excess of the 
a m o u n t s  granted for those services

a n d  for that year.

Mr. Depnty-Speaker: The question

is:
“That leave be granted to intro

duce a Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the




